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GOVERNMENT OF INDIA.
~.EGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1915,
(5 & 6 Geo. V, Ch, 61). .

The Oouncil met at the Council Chamber, Imperial Secretariat, Delhi, on
Monday, the 18th March, 1018.

PRESENT :

The Hon'ble 812 GEORGE LOWNDES, K.08.L, K.C., Vice-President, presiding,
and 59 Members, of whom 64 were Additional Members,

QUESTIONS AND ANSWERS.

The Hon’ble Rai Bahadur Krishna Sahay asked :—

1. “(a) Isit a fact that the Coal Controller stopped the supply of wagons ssoppage by
toa numbc(ar)of collieries on and from the 1st January, 1918, and that the ground o'ﬁ
for such non-supply of wagons is alleged to be the refusal in each case of the &eu
officer in charge of the colliery concerned to supply information verbally asked e
for from him by the State Railway Coal Superiniendent or his Assistants ?

(6) Did the Coal Controller ask for, or take any step to obtain, any inform.
ation about any colliery from its proprietor or its managing agents, as the case
may be, before he issued orders stopping supply of wagons to the collieries ?

(c) Is it not & fact that there is a general order issued by colliery proprie-
tors and the managing agents to their colliery managers and officers in cha
of collierics, prohibiting them to supply any information regarding the
colliery to anybody without their permission, and that the colliery pro-

rietors and managing agents of some of the collieries referred to in (:3
ave submitted to the Coal Controller that such information was never want

from the officer in charge of the colliery by either the Coal SBuperintendent

or his Assistants ?
(d) Do Government support the action of the Coal Controller ?

( 1089 )



1030 QUESTIONS AND ANSWERS.
[ Zai Bahadur Krishna Sahay ; Sir George Barnes.) [18t MArch, 1918, ]
(¢) Do Government pmgoso to compensate the collieries concerncd for

any loss occasioned by the order of the Coal Controller siopping the supply of
wagons to them ?

The Hon'ble Sir George Barnes replied :—
“(a) Yes. |

(1) A request was sent to the collierios concerned to supply the information
withheld.

(¢) The Coal Controller reports that he is not aware of any such order, and
the Government of India have no information on the subject.

(d) Yes.

(¢) No.”

The Hon'ble Rai Bahadur Krishna Sahay asked :—
Rertrioton 2. “(a) Isit a fact that tho output and despatch of ocoal from a number of

ey ,E: collieries were restricted by the order of the Coal Controller on and from

sertain 1st Januery, 19187

erfes.
() Will Governwent state the reasons for such order ?
(¢) 4re Government aware :—

(i) that some of the oollieries on which the ordor wasimposed were
: under contract with the Bengal-Nagpur Railwuy to supply coal
* to them ;

() that the raisings and despatch of coal from these ocollieries have
been restrioted to so low a figure that they are not in & position
to fulfil their contracts with the Bengal-Nagpur Railway ;

(i4) that, in consequence, the Bengal-Nagpur Railway ran so short of
coal that they intercepted public coal in transit.

Is it a fact that one of the reasons for the restriction of the output
and despatch of coal from some collieries was to increase the outFut of superior
ooal by restrioting and reducing the labour supply of the collicries working
comparatively inferior coal?

(¢) Was the restriction imposed on the basis of the quality of coal raised
in the several collieries ? If so, will Government lay on the table a statement
showing the comparative value of coal raised from all the different collieries
in the § haria and Raneegunge fields ? "’

The Hon'ble Sir George Barnes replied :—
“(a) Yes.

(b) The reason for the order was to ensurc as large an output as possible
of the better quality of coals, so that such tonnage of coal as could be
transported by railways should be of the best economic value obtainable and
thus go further asa steam raiser than the inferior quality coals.

(c)

(#) The answer is ¢ yes.’

(¢i) & (i) The restriction in the case of many collieries including the
oollieries mentioned by the Hon’ble Member has been modified, and
I may add that their contracts with the Bengal-Nagpur Railway
were 80 small that such restrictions as there were had nothing
to do with the shortage of coal on that Railway.

(4) The answer is ¢ yes.’

() The answer to the first part of the question is ‘ yes'; the answer to the
second part is that Government has no such statement available.”



QUISTIONS AND ANSWERS. 1051
[18r8 MarcH, 1918.] [ Rai Bahadur Krishna Sahay ; Sir George Barnes.)

The Hon'ble Rai Bahadur Krishna Sahay asked :-—

3. “ Will Government lay on the table a statement showing the collieries &atement |

on which orders of restriction of output and despatoh was imposed, and the maxi- scleries
mum quantities of coal which each of such collicries was allowed respeotively putwas
to raise and despateh on and from Jst January 1918, and also any modifications

that might have becu subscquently made in the order of restriction ? *

The Hon'ble Sir George Barnes replicd :—

“A printed book* is laid on the table containing the list of collieries with
restrictions modified up to date.”

The Hon’ble Rai Bahadur Krishna Sahay asked :—

4, “ (a) On the 26th July 1916, did the Hon'ble Member for Commerce and &5
Industry hold a Confcrence in Calcutta of the representatives of the coal trade f&pe °*
and of important consumors of coal and of Railways ?

(b) Is it a fact that serious apprehension was then entertained by Govern-
ment that the supply of coal would fall short of the demand ?

(¢) At the Conference did the Hon'ble Member for Commerce and Industry
urge the desirability of increasing the output of all kinds of coal ?

(@) Are Government aware that since the Conference, and 'as a result of it,
several collieries working second-olass soal have been opcned and new develop-
ments have been made in the existing second-olass collieries at considerable

expense ? "’

The Hon’ble Sir George Barnes replied :—

“] am afraid that the Hon'ble Member has not read the minutes, or referred
to any report of the Conference held on the 26th July 19186, to which he refers
in his question. The Conference was held to discuss measures which could be
adopted to prevent ocongestion on the Railways, and whether coal would be
available in the months when Railway traffic was expeoted to be slack. The
general opinion expressed was that there would be sufficient coal for sll
purposes.

The answer to (a) is ‘ yes,’ to (b) and (¢) ‘no,’ and (d) consequently does
not arise.”

The Hon’ble Rai Bahadur Krishna Sahay asked :—

5. “Have Government inquired into, and made an estimate of, the 1oas Losses sus.
which will be occasioned to the collierics concerned on acoount of the order of colissrtes.
restriction of output and despatch imposed on them, and do Government
propose to compensate such loss? If so, when and how ? ' :

The Hon'ble Sir George Barnes replied :—

« T think that the Hon'hle Member is under an entirely wrong impression
as to the action of the Coal Controller under his powers. As the Hon'ble -
Member is aware, the object of the Government throughout has been to prevent
the diversion of labour from collieries producing the better class coals to new
concerns which could only produce third class coals. 'When the powers of the
Coal Controller came into being, 8 certain amount of diversion had already
taken place. The Coal Controller has limited the exercise of his powers to
preventing an increase of the diversion of labour which had already taken
place. The pits or quarries producing the lower class coals were limited in
their output to what they had been producing before the Coal Controller was
appointeg. Thus there have been 1o losses incurred except of possible and

rospective profit, which of course cannot be taken into account. I would
Sraw the Hon'ble Member's attention to the book which I laid on the table in
answer to one of his previous questions. The details contained in that book

® Not included in these Proceedings,




1052 QUESTIONS AND ANSWERS,
[ Sir George Barncs ; Rai Buhadur Krishna Sakay.] [ 18rn Mancy, 1918. ]

will show the Hon'ble Member the care with which the Coal Controller has
done his work and the considoration which Las been shown to all, even to
the concerns which were producing cval of a quality which it was not to
the public interest to produce. Subject to these remarks, the answer to all
three parts of the Hon'ble Member's question is in the negative.”

The Houn'ble Rai Bahadur Krishna Sahay asked :—

Boft ooks. 6, “Isita fact that some colliories have been restricted to despateh only
soft coker "

The Hon'ble Sir George Barnes replied :—

“The answer is ‘ yes.

The Hon'ble Rai Bahadur Krishna Sahay asked :—

Jovidions 7, «Tgit a fact that there aro instances in whih the output and raising of
cotaln g colliery has been stopped, but its neighbouring collicries working the same
scam and same quality of coal have beon left unrestricted ? If so, will Govern-

ment be pleased to state the reason for this differentiation ?

The Hon'ble Sir George Barnes replied :—
“The answer is ‘ no’ so far as the Government are aware.”

The Hon'ble Rai Bahadur Krishna Sahay asked :—

coommeres” 8, (g) Has the attention of Government been drawn to the comment made

restristions on the action of the Coal Controller in paragraph 1st, column 3rd, page

e cpeput 4, of the Calcutia Journai ¢ Commerce * of 8rd January, 1018 7

t~ald (b) Are Government aware that there is a strong feeling prevailing
amongst a section of the coal trade that the restriction of output and despatoh

has not been imposed on an equitable basis ?

The Hon'ble Sir George Barnes replied :—

“The answer to (a) is ‘yes. Government do not believe that theve is
any such feeling prevailing, as suggested by the part of the question marked
(), and they feel sure that if any such feeling exists, it is not well-founded.
They believe that the Coal Controller has performed his very difficult duties
with fairness to all concerned.

The Hon’ble Rai Bahadur Krishna Sahay asked :—

9. “(a) Is it a fact that the Indian Mining Federation in a Special General
Mecting held on the 4th December, 1917, adopted and submitted to the consid-
eration of the Hon’ble Member for Commerce and Industry a resolution that—

‘This meeting desires to express its regret that, in spite of the appeal to
the Government to the contrary,the Coal Committee dissolved
itself on the appointment of the Coal Controller, and most deeply
and strongly feels the imperative necessity of assisting the Coal
Controller with a Board consisting of the representatives of the
Indian Mining Association, of the Indian Mining Federation and
the several reprosentative Chambers of Commerce of the different
Provinces, the Ageuts of the East Indian Railway and Beugal-
Nagpur Railway and the Mining Eugineer to the Railway
Board. Without the active co-operation of such an organisation
it would he extremely difficalt for the Coal Controller to discharge,
unaided by the experience of the trade, the onerous duties of his
post. The meeting, therefore, in view of the gravity of the present
situation, venture to suggest to the Government to form a Board
on the lines suggested above with the Coal Conteollor as its head,

14
i



QUISTIONS AND ANSWERS, 1053

(18re Mancm, 1918]  [Rai Bohadur Krishna Sakay; Sir George
DBarnes; Mir Asad Ali, Khan Bahadur;
Sir C. Sankaran Nair.)

to requisition and make purchases of coal for Government aud
Railway purposes, and o control and regulato the supply of coal,
with furthor powers to initiate measures with tho object of
increasing the output of coal’

(b) Isit a fact that at a Conference held by the Hon'ble Member for Com-
merce and Industry on the 16th January last in Calcutta, with the representa-
tives of tho Indian Mining Association, the Indian Mining Federatior and the
Coal Controller, Mr. L. Bdwards, as spokesman of the representatives of tho
coal trade, submitted tothe Hon'ble Member that the entire trade was un-
animously of opinion that it was necessary that the restrictions imposed by tho
Coal Controller should all be withdrawn, and that the function of ~distribution .
of coal and of fixing the pit-mouth price of all coal, from time to time, should
be undertaken by the Government in consultation with the coal trade ?

(o) What action, if any, do Governmeni proposo -to take with regard to
the Proposal made by the Indian Mining Federation in their above-mentioned
resolution and the submission made tf)y Mr. L. Edwards in the aforesaid
Conference ? *

The Hon'ble Sir George Barnes replied —

“(a) A copy of the Resolution referred to was forwarded to Government.

(b) and (c) At the meeting referred to Mr. L. Edwards, the Chairman,
stated at the outset that certain proposals had been agreed to at a meeting of
the representatives of the Indian Mining Association and of the Indian Mining
Federation prior to the meeting with myself. After full discussion with the
representatives of both the Association and the Federation, it was unanimoun:{
agreed that the Coal Oontroller’s scheme should be given a more extended trial,
and that any question of the Government taking over the distribution of coal
oould not be considered until more knowledge had been gained from experience
of the working of the Coal Oontroller’s scheme.”

The Hon'ble Mir Asad Ali, Khan Bahadur, asked :—

10. “(a) Has the attention of Government been drawn to (i) the resolution Meutem
assed at tho last annual meeting at Madras of the Madras Presidency Moslem tion sa the
gue, regarding the reservation of a fourth of the elected seuts in the Senuto Usiverstty.
of the Madras University for Muhammadans, and (i) the resolution passed at the
District Moslem Educational Oonference at Vellore (Madras) on the 17th
February, regarding the desirability of amending the Indian Universities Act,
VIII of 1904, s0 as to create a separate electorate of registered Moslem grad-
uates for electing their own representatives to the University Senato ?
() It so, do Government propose to consider the advisability of introdue-
ing any such change at an early date in the Universities Act ? "

The Hon'ble Sir C. Sankaran Nair replied :—
“ (a) The Government has seen the latter but not the former of these reso-

lutions. _ .
(b) 1t is not proposed to make any amendments in the law regarding the
constitution of University Senates pending reccipt of the report of the Calcutta

University Comn: ission.”

The Hon'ble Mir Asad Ali, Khan Bahadur, asked :—

11. “ Will Government be pleased to state :— Rntlway

(a) the result of the railway (metre gauge) survey between Yerragudipad ig-’?s?m'?'

and Atmakur in the Madras Presidency ; and g2 Arma-
5) whether the survey line passcs through or near the Banganapalle

State, and if so, at what point?”
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1054 QUESTIONS AND ANSWERS,

[ Sir Robert Gillan ; RaiSita Notk Ray Bakedur; [ 18ra Marven, 1918, ]
Sir William Meyer ; Sir Claude Hil. ]

The Hon'ble Sir Robert Gillan replied :—

“ (@) The Yerragudipad- 4 tmakur Railway was surveyed in the years 1008
and 1909. The cost of the section from Yerragudipad to Naudyal, 713 miles
in length, was estimated at Rs. 4085 lakhs, and the return on capital outlay at
2:08 per cent. The cost of the section from Nandyal to Atmakuar, 30 miles
in length, was estimated at Rs. 14'87 lakhs and the rcturn on capital at 29
per cent.

(b) The line as surveyed runs for about § of a mile of its Jength through
the Banganapalle Statc near Cottapalle village.”

The Hon'ble Rai Sita Nath Ray Bahadur asked :—

12, “(s) Wasthe following letter dated 25th Aungust, 1917, sent by the
Goverument of Indiain the Finance Department to the Secretary to the Govern-
ment of the United Provinces :—

“ T reply to your letter No. ti47, dated the Gth August, 1917, Tam direcled to say that,
in deterwining the assessment to euper-tax of the income of a Hiodu undivided family, the
expenditure on the maintenance of the family should be taken against income which is exempt
from super-tax in 8o far as it can be covered by such income.’

(b) Is Government aware that lawyers having been consulted have express-
ed the opinion that the method of asscssment suggested in the letter is ultra
vires and coutravenes the provision of seotion 2, sub-c‘];mwe (&) of the Super-tax
Act, which enjoins that ‘in the case of & ITindu undivided family, so much of
the joint income of such family as has been actually expended or paid for the
maintenance or other expenses of any member of sach family or puiJ or fimlly
allotted to any such member’ should be deducted from the total assessable
income accruing to the family from all sources ?

(¢) Will the Government be pleased to consider the question of withdraw-
ing the letter ?

The Hon’ble Sir William Meyer replied :—

“ (a) Yes.

"(b) No.

(c) If a Hindu undivided family possessing income ‘which is exempt from
super-tax were permitted to charge the expenditure on the mnaintenance of the
family not against that income but against inoome liable to the tax, it would
obtain a double benefit which it was not the intention of the Super-tax Act to
lgive. The Government of India do not therefore propose to withdraw their
etter.” .

The Hon'ble Rai Sita Nath Ray Bahadur asked :—
18, “ Will Government be pleased to state (a) how many Indians have

jgricaaral heen promoted to officiate in the Imperial Agricultural Service in the different

Provinces during the last two years ; and
(8) whether any posts in that Service are still vacant, and, if 8o, why ?

The Hon'ble Sir Claude Hill replied :—

“(a) A statement® is laid on tho table giving the information asked for in
part (a) of the question.

(8) There are at present several vacancies in the Imperial Agricultural
Service, but the majority of these posts have been sanctioncd by the Beoret-
ary of State, on the understanding that no steps will be taken to fill them
until finaneial conditions materially improve, and unfil the necessary budget
provision has been made and admitted. The Hon'ble Member's attention is

#Not included in thess Procesdinpy, -




QUESITONS AND ANSWERS. 1050

(18rn Maren, 1918, [Sir Clande ITill ; Maharaja Sir Manindra Chandra
Nandi; Sir Liobert Gillan; Mr. Surendrd
Nath Bannerjea; Sir William Vincent.)

also invited to my reply® to a similar question asked by the Hon'Lle Rai
Bahadur B. D. 8huku! “ou tho 6th Pebruary regarding the difficulties which
have been exporienced in securing suitable candidates during the war.”

The Hon’ble Maharaja Sir Manindra Chandra
Nandi asked :—

14. “(a) Has the attention of Government been drawn toa paragraph in case ot
the ‘ Bengalee’ of the Gth October, 1917, disclosing certain inaccuracics in the Proboan
reply given by the How'ble 8ir Robert Gillan to my question asked in this Sanevjee.
Council on the 19th September last regarding the treatment accordoed to Babu
Probodh Chandra Banerjee by Mr. B. F'. Higman of the Fast Indian Railway
on the 30th June last ?

(6) Has the attention of Government been drawn to the statement in the
said paragraph that an attempt was made by the Traffio authorities of the
East Indian Railway to have Probodh Babu promounced unfit for further
sorvice by suggesting to the Railway Company’s Doctor that he wag & victim
to epileptio fits ?

(0) If 50, do Governmont propose to make an inquiry into the allegations
contained in the said paragrapg? "

The Hon'ble Sir Robert Gillan replicd :-—

“(a) Yes

(5) I am assured that no attempt was made by the railway authorities
to influence the opinion of the Dootor.

(¢) The Goverument do not propose to make any further inquiry into
the matter. I may mention that three months’ sick leave was sanctioned from
1st July 1917 and subsequently extended to seven months, and an additional
five months has since been sanctioned on medical cortificate.”

The Hon’ble Mr. Surendra Nath Bannerjea asked :—

15. “(a) Has the atlention of Government been drawn to the case of case of
assault committed by Lieutenant Widdicombe upon Rai Bahadur Sultan :ﬁﬁw
Bingh of Delhi ? . ?._&m&

(b) Is it the case that upon the “Rai Bahadur inquiring of Lieutenant
Widdicombe regarding an assault committed upon his servant, Lioutenant
Widdicombe struck him on the eye, smashing his eye glass?

(c) Is it the case that Lieutenant Widdicombe was convicted and fined
Rs. 25 by the trying Magistrate for the offence committed by him ?

(@) Do the authorities, Oivilaud Military propose to take any further
aotion 1n this connection ?

The Hon'ble Sir William Vincent replied :—

“ (a), (8), (0) A copy of the judgmentt of the Magistrate who tried the case
is laid ggors t)hg t)able, ?()’;rether with a copy of the orders passed by the Sessions
Judge. . . .

d) Legal advice has boen taken as to the propriety of making an applica-
tion Sor revision to the Chief Court but is not favourable. Disciplinary action
has been taken by the military authorities. I may add that Rai Babadur
Sultan Singh, who was informed of the action that was being taken, deprecated
an application being made to the Chief Court.”

The Hon'ble Mr. Surendra Nath Bannerjea asked :—

16. * (a) Has the attention of Government been drawn to the recent Reso. Modifeation
lution of the Bombay University recommending to the Government of India Juiversie
certain changes in its constitution ?

T ® Tide page 465 of Council Proceodings of 6th February, 1915,
t Not tnoluded in these Proceedings,
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1058 QUESTIONS AND ANSWERS.

[ Ar. Surendra Nath Bunnerjes ; Sir C. Sgukaran  [15tH Maxcn, 1918. ]
Nair; Sir Georye Barnes; Sir William
Vincent. '

(b) Is it the intention of Government to modify the Universities Act of
1904 s0 as to liberalise the constitutions of the Indian Universities 7"

The Hon'ble Sir C. Sankaran Nair replied :—

“ (a) The answer is in the affirmative,

(b) The Government of India do not propose to undertake any alteration
in the existing constitutions of the Indian Universities pending the receipt of
the report of the Calcutta University Commission.”

The Hon’ble Mr. Surendra Nath Bannerjea asked :—

17. “(a) Has the attention of Government been drawn to the following
assage in a telegram that appeared in the Englishman of the 22nd L'ebruary
ast purporting to be a message from the Associated Press;

‘ Bombay, February 20.

There is a general consensus of opinion that (Rovernment should take rome action o
check garabling in cotton, withoat which it will not be poesib e to reduce or control the prices
of Indian cloth which is generally used by the poor masses in India. A contemporary states
that the recent decision of the railway authorities, especially the Great Indian Peninsula ad-
ministration, has greatly affected the Jocal cotton market. Kumours of beavy speculation and
gambling of all sorts is reparted to be rife and an extraordinary state of things is said to have
come iuto existence. Bulls and bears are operating fiercely. A cligue of the forwer is
understood to have taken full advantuge of the railways’ decision and creating a diffieult
position because within a-short time after the railway decision the market went from R60 to
180, while thero was very little chance in overseas markets. Several people sold their cotfon
against holdings up-country, but us they were not able to get the same to Bombay, they were
obliged to pay differences according to prices fixed for scttloment purpose.’

(b) If what is stated above is substantially correct,do Government propose
to take some action to check gambling in cotton, and will Government indicate

what action, if any, they propose to take ?”

The Hon'ble Sir (teorge Barnes replied :—

“(a) The answer is ‘ yes'.

With regard to (b)) tho matter has received and is receiving the anxious
consideration of the Government of India. They have consulted the Bombay
Government and bave decided to appoint a strong Committee of persons inter-
ested in the trade in cotton cloth and in raw cotton from whom they hope to
get both advice and assistance. As the Hon'ble Member will remembor 1 gave
the names of this Committee to Council a few days ago.”

The Hon'ble Mr. Surendra Nath Bannerjea asked :—

18, “(a) Has the attention of Government been drawn to the reports
which have been published in the newspapers ragarding a shooting affair in a
railway train at Wazirabad station on the 13th February last as a consequence
of which a man lost his life ?

(8) In view of the public attention which this case has attracked, do
Government propose to make an inquiry into it and place the facts of the osae
before the Council ? "

The Hon'ble S8ir William Vincent replied :—

“ I would draw the attention of the Hon’ble Member to the communiqué®
inuled by the Government of the Punjab, & copy of which is laid upun the
table.” '

®Not included in these Proceedings. -



QUESTIONS AND ANSWERS. 1057

[18rr Marcw, 1918. ] [ Mr. Surendra Nath Bamnerjea; Sir George
Barues. |

The Hon'ble Mr, Surendra Nath Bannerjea asked :—
19. “(a) Hasthe aitention of Government been diawn to the stcady rise Rise ia ths

in the price of hicssian and has the prico risen approximately from R10 per Bleskicas.
100 yards in July last to R50 in February ?

(¢) Is it a fact that hessian isuscd for packing articles and for various
domestic purposes ?

(¢) Do Government propose to take measures to restrict the rise in the price
of hessian ? "

The Eon'ble Sir George Barnes replied :—

“ With rogard to («) a statement® is laid on tho table giving market reports
of actual sales during July, 1917 and Pebruary, 1918. The figures represent the
prices of 40” 104 oz. cloth, which is tho standard hessian cloth. It will be seen
that the prices for ready delivery were never so low as R10, but varied from R17-
12-0 to £19-8-0 during July 1917 and from R49 to B8 during February 1918,
and that the prices for forward delivery were considerably lower. ‘The reason
for the high prices paid for ready as compared with forward delivery is partly
the keenness of the Ovorseas trade demand, accentuated by the extent of
Government orders which absorb about 25 per cent. of the Mills’ output;
partly the scarcity of freight space which bas {requently to be filled at short
notice with the result that purchases have to be inade immediately on the
allotment of shipping orders. Tho rate fixed for British Government orders
is approximately R14 expressed in terms of this cloth.

(b) Hessian oloth is wused principally for manufacture into bags for
carrying produce, apart from its use for manufacture into sandbags for military
purposes.

(¢) In reply to the third part of the question the Government have no
present intention of controlling the price of hessians.”

The Hon'ble Mr. Surendra Nath Bannerjea asked : —

20. “(a) Is it enjoined under Bengal Regulation III of 1818 that duestate wrisea-
attention should be paid to the health of every State prisoner confined under the gasd usder
eaid Regulation, any suitable provision made for his support according to his It oe 141,
rank in life and to his own wants and those of his family ?

(b) Will Government be pleased to lay on the table a stalement showing
Province by Province—

(§) the number of State prisoners detained under the Regulation since
4th August, 1914 ;
(¢) the places of their detention ; o o
##1) any variations in the grisoner's weight since detention in each case ;
éiv) any instances in which symptoms of any constitutional diseases or
menta] derangement may have been developed during detention ;
(v) age, occupation and earnings previous to detention in each case.”

21, “ (a) Does section 8 of Bengal Regulation III of 1818 require officers in Reperts on
whose custofb? State prisoners may be placed to submit reports on the condnot,m
health and comfort of such prisoncrs on the lst January and the 1st of July of state prisss-
each year ?

(8) If so, will Government be pleased to lay on the table all such reports
received since Augusi 1914, together with all orders of the Governor General in

Oouncil thereon ? "'

22, “(4) Isita fact that appointments have been made of visitors of appetat.
Btate ptison(ers under Bengal Regulation III of 1818 ? :::: °'
(8) If so, will Government be pleased to make a statement showing, *s.
Provincu by Province, the names of such visitors, their professions, the places
for which they have been appointed, their respective dates of appointment and

* Not inoladed in thess Procsedings.



1058 QUESTIONS AND ANSWERS.

[ Mr. Swrendra Nath Bannerjea; Sir Williom [ 181m Maron, 1918. ]
Vincent.

tue number of visits paid by each visitor to each individual State prisoner, and
the purport of the reports made by cach regarding the health of the prisoner
visited and his treatment under the Legulation ?

saber'® 23. “(«) Have the Government rcceived any reports under section 6 of
Feguiaten Bengal Regulation T1T of 1818, or have any such reports been oalled for from
HLersis any officer in whose custody State prisoners may have been placed, as to whether
the degree of confinement to whioh any individual State prisoner was subjeoted
appeared lisble to injure his health, and as to whether the allowance fixod for
his support was adcquate to the supply of his own wants and those of his
family ?
()b) If s0, will Government be pleased to lay on the table all such reports
as may have been received since August 1914.
(¢) In how many instances since August 1914 in cach Province have State
prisoners been kept in solitary confinement, and for what portion of the total
days of confinement up to date? ”

T ateent 24. * (a) Have the Qovernmont of India or any Local Government recei rzd
Prisoners. gny representations from any- State prisoners relating to their treatment,

health and comfort and the insufficiency of the allowancs received by them ?

(b) If so, will Government be pleased to state the purport of all such
represcntations since August 1914 and the ordors passed thereon ?

The Hon'’ble Sir William Vincent rcplicd :—

“T propose to answer this and the following four questions by the Hon’ble
Member together. He has stated with substantial acouracy the provisions
of Regulation IIT of 1818. A full history of every individual concerned is
submitted to, and carefully considered by, the Government of India before a
warrant is issued, After the issue of a warrant the Local Government submits
two further reports. The first is the report, whether the degree of confine-

- ment to which the prisoner is subjected appears liable to injure his health.
These reports have, with one exception, been in the negative sense. In that
case orders were subsequently issued for the release of the individual in
question,

The second report deals with the question of the allowances for the
support of the prisoner and his family. As the wants of the prisoners are
supplied by Government, no allowances have been granted for their personal
maintenance. A large proportion of them were absconders or dependant
upon their families for their maintenance; but allowances for their
families have been granted in 87 cases. From timeto time representations
have been received as to the adequacy of the allowanoces granted in particular
cases, and these have formed the subjoct of further correspondence with Local
Governments and revision when neoessary. The further reports required by law
are duly received by Government, and where any omission in this respeot comes
to the notice of the Government of India, the attention of the Looal Government
is drawn to the matter. In practically all cases the District Magistrates aro
the public officers appointed by Government to visit the prisoners at stated
periods and to submit & report to Government regarding their health and
treatment. These visits are paid monthly and any complaints are either dealt
with on the spot or under the orders of the Local Government or, when necessary,
under the orders of the Government of India.

The number of persons detained under the Regulation since August 1914,
i8125. In the case of 10 the warrants have since been cancelled and orders
have recently issued cancelling the warrants in 4 other cases.

The ages of the prisoners at the time their detention was ordered ranged
from 19 to 43, the average being 26. Besides tho complaints dealt
with in the regorta submitted by the appointed visitor already referred to, 9
petitions have been received from the prisoners themselves and one from a
relation of a prisoner. In these cases due inquiry has been wade through
the Local Government and such orders passed as were deemeg proper.
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A copy of the rules® iu forco rogarding the naturo of detention and other
watters relating to these prisoners is laid upon the table: and attention is
also drawn to the answer given by 8ir R. Craddock to Mr, Basu in this Council
on 16th February 1917 dealing with the character of their confnement.

These rules have recently been considerably relaxed particularly in the
matter of the association and opportunities for exercise permissible to both
olasses of detenus, Further relaxations will be made where found desirable
and compatible with the safe custody of the prisoners.

As regards instancss in which the prisoners have appeared to have devel-
oped symptoms of constitutivnal diseass or mental derangemont, npart from
trivial or teraporary ailments which have yielded to treatment, the following
cases havo occurred. Oneprisoner developed tubercular trouble. e was
thereupon transferred to another jail where he could have the bonefit of 2 good
Lospital with a tuberoulur ward, and has since gained in weight. Symptoms of
joundice and Dbiliary colic were detected in another prisoner and he was
subsequently released from jail, Another prisoner showod slight symptoms of
asthma, He was admitted to hospital and is reported to be doing well. A
fourth prisoner suffered from dysentery and as it was thought a change would do
bim good he was transferred to another district. A fifth case of a prisoner who
bad suffered from asthma from childhood was recently reported to be in good
health having completely recovered from his disease. 1In a sixth casea prisoner
complained of shortsightedness, His eyes were tested by an optician and
spectacles were supplied to him. In three cases symptoms of mental derange-
ment were noticed. In two of these cases the men have been released from
jail and in the third case the prisoner has been placed under treatment and
observationin a Lunatic Asylum,

Government do mnot propose to lay upon the table copies of the various
reports and complaints recetved or information as to the places of detention
or other details asked for regarding the prisoners, as they do not think it is in
the general interest to advertise them publioly. The compilation also of a
statement regarding their weight, cooupation and earnings would involve a dis-
proportionate amount of correspondence, time and labour, but if the Hon'ble
Menber requires particular information about any individual, I shall be happy
to supply it for his personal information. Ile is doubtless aware that these
prisoners are at liberty to communicate with their relations,

"The information I have given has involved the examination of an enormous
volume of papers, and the investigations necessary could not in -some oases be
extended to the period since January 1st of this year.”

The Hon'ble Mr. Surendra Nath Bannerjea asked :-~

“ May I point out that the Hon'ble Member has not answered that part of
my question which refers to solitary confinement ?

The Hon'ble Sir William Vincent replied :—

« 1 would refer the Hon’ble Member to the copy® of the rules which I am
laying on the table.”

The Hon’ble Sir Dinshaw Wacha asked :—

25. “ (a) Is it true or partially true that the railways exclusively managed xarntngsof
by the Stabc(e 2arn a less revlc)anue compared to the earnings of the raxlways"w‘

ed by the State but man by Companies ? _
o (%) ¥f the answer to (a) ?ﬁi the affirmative, will Government be pleased

to state the principal reason or reasons for this difference in the earnings ? *

The Hon’'ble Sir Robert Gillan replied :—
« Tt is & fact that the railway systems worked by the Btate give in the
aggregate a smaller return on capital expended than the systems worked by

® Not insluded in these Procesdings,
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Comipanies. I deprecate, however, any comparison being based on figures of this
kind, because of the very varied conditions obtaining on different systems in
respect of density of traffie, cost of- coal, gradients and other fuctors, which
would make auy inference drawn from thom entirely untrustiorthy.”

The Hen'ble Sir Dinshaw Wacha, asked :—

Prostsearn- 26,  Will Government be pleased to state what has been the'share of the
y com- s . .
pauies " profits earned hy each of the companies which have mauaged the railways
mazage . owned by the State from 1910-11 to 1916-17?

ways,

The Hon'ble Sir Rovert Gillan replied :—

“It is understood that the question refers to the railways worked by what
are generally known as the ‘ Guaranteed Companies” These companies work
railways which have been financed mainly by Goverument hut towards the
capital of which the companies have themselves contributed. The amounts
paid to such companies as their share of profits duriug the period 1910-11 to
1916-17 are shown in the statement® which is laid on the table.”

The Hon’ble Sir Dinshaw Wacha, asked :—

ronase o 27, “ Will Government be pleased to state the value and nature of stores

*  purchased from each individual or firm, specifying the name, in Tudia, England

and elsewhere, say for eaoh of the six years commencing with 1911-12 aud
ending with 1016-17?

His Excellency the Commander-in-Chief replied :—

“The Hon'ble Member's inquiry is, I presume, intended to refer only to
purchases of stores for the Government of India; but cven so it would be
impossible to answer the question without the expenditure of a large amount
of time and labour in the varivus departments concerned throughout Indis and
the India Office. The research involved would probably be found to necdssitate
the employment of a special staff, and, in any case, tho expenditure of the
time and labour would not, in the opinion of the Governmeut, be justified.”

The Hon'ble Dr. Tej Bahadur Sapru asked :—

Reorganis: 28. “(a) Will Government be pleased to state whether replies have been
Siion ol received from Local Governments to the letter issued by the Education Depart-
ment regarding the re-organisation of the Educational services ? . Will Govern-
ment be pleased to placeon the table such replies ? .
(b) Is it proposed to appoint some Indians to the Indian Educational
Service in olass 1 in the near future, and, if so, in what Provinces ?

The Hon'ble Sir C. Sankaran Nair replied :—

“ (@) The Hon'ble Member's attention ig drawn to the reply given on the
1st March 1918 to a similar question by the Hon'ble Mr. Brinivasa Sastri.
Since then the reply of the United Provinces Government has been received,
and cupies are placed on the table. Replies from the Governments of Bengal
and Madras and the Chief Commissioner of the Central Provinces have not
yet been received,

(6) The Bon’ble Member's aitention ia invited to the replyt given to the
Hon'ble Nawab Saiyed Nawab Ali Chaudhri on the 5th March 1918, regard-
ing the proposals, which are under consideration, for appointing Indians to the
existing permanent vacancies in the Indian Educational Service.”

#V1de Appendix A to th:-re Pruocedings,
tVide page 712 of Council Proceedings of 5th Muroh 1918,
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INDIAN DEFENCE FORCE BILL.

Fis Excellency the Commander-in-Chief:—“Sir, I beg
l;()tm]og]ta’z for leave to introduce a Bill to amend the Indian Dofence Force
Aot, 1917.2

The motion was put and agreed to,

. His Excellency the Commander-in-Chief :—8ir, it will be
in the recolleotion of Council that last year the Hon'ble Mr. Sarma moved a
Resolution in which he advocated the extension of the period within which
candidates might offer themselves for enrolment under clause 12 (1) of the
Indian Dofence Yorce Act. In reply, it was explainad that the maximum
strength of the Indian portion of the Indian Defence Force was fixed with
reference to the number that could be trained, armed and equipped, baving
rcgq.rgl to our commitments in tle various theatres of war. As it was then
anticipated that the numbers would be more than we could train and equip,
the Government of India decided not to extend thestatutory period. A promise,
however, was made to re-examine the question this year when the training of
the first batoh of thaso who offored themselves for enrolment was comploted, and
further experience was thus gained to guide us in the way in which a force of
this character could best be developed.

“As I remarked last year, the Government of India are fully in sym-
pathy with those whose avocations prevent them from joining the regular army,
but who are desirous of receiving some military training through the medium
of the Indian Defence Force. I, therefore, watched the progress of the Force
with great interest, and have done my best to assist and encourage its develop-
ment. Results, as might have been expeoted, have been somewhat unequal,
The numbers actually enrolled were a good deal less than antioipated, while the
numbers rejected on medical grounds were higher, in spite of a considerable
reduction of physical standards. Nevertheless, the results obtained have,
in my opinion, been sufficiently encouraging to justify our going on with the
scheme. We have actually in training, or which have completed their training,
Indian units of the Defence Force in Calcutta, Madras, Poona, Lahore and
Burma. As far as University corps are conoerned, we have now got four units
under training, namely, one in Bombay, one in Caleutta and Dacca combined
and one in Allahabad. We thus have the nuolei of one mounted and several
infantry organizations which should, in course of time, prove of considerable
value, as the young men of which they are composed are quick tolearn and ready
to serve. Minor difficulties have arisen from time to time in the application
of administrative details connected with the Force, and it is not always easy
for us to adjust training conditions in University Corps so as to secure
a reasonable standard of efficieney without interfering with studies
and examinations, Iam glad to say, however, that these difficulties, which
must be always expected at the inception of a scheme of this sort, have
been overcome, and by next year I hope to be able to report that the Force has
been established on sound foundations and is making steady progress both in
numbers and efficiency. The scope of the Bill which I am introducing is
clearly stated in the Statement of Objects and Reasons, and calls for no
additional remarks. ‘e Bill will have the effect of removing existing restric-
tions on enlistment, and 80 enables us to obtain, and if necessary to extend,
the Indian units of the force as suitable men offer themselves for service and

as the military situation may demand.
T now, 8ir, beg to introduce the Bill."

The Hon’ble Mr. M. A. Jinnah :—* 8Sir, I am sure.... ”

The Hon'ble the Vice-President :— I underatand hat His Ex-
cellency will move to suspend the Rules of Business in order to allow the Bill

1128 an.
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to be taken into consideration. Perhaps it would be more conveniont for the
Hon'ble Mr. Jinnah, to make any remarks he wishes to make then. At pre-
sent the Bill has only beon introduced. I do not wish to prevent anyone who
wishes to speak from doing so. 1 only suggest that the later stage will be more

convenient. "’

His Excellency the Commander-in-Chief :—* I beg to move
that the Rules of Business be suspended to admit of the Bill beiog taken into

consideration,”

The Hon'ble the Vice-President :— I suspend the Rules of
Business.”

His Excellency the Commander-in-Chief :—“ I beg, Sir, to
move that the Bill be now taken iato consideration. ”

The motion was put and agreed to.

His Excellency the Commander-in-Chief :—* I beg, Sir, to
move that the Bill be passed.”

The Hon'ble Mr. M. A. Jinnah :—*“S8ir, Tam sure that the
Council will welcome the decision of the Government to extend the period, as
inintended by thisBill I may say also—and I am sure that it will be endorsed
by the public—that we rejoice very much indeod that the bar which hitherto
existed against Indians holding the King's Commission has been removed.

“ 8ir, there are certain grievances and complaints which still exist, in con-
nection with the formation of Indian units under the Act, but I have no doubt
that His Excellency the Commander-in-Chief will, as we go on, put them
right. I only wish tostrike thisnote to-day—and I am sure that His Excellenay
the Commander-in-Chief knows better and perhaps is more alive to it than any-
body else—that it is absolutely essential that the Government and the military
authoritics should recognise that we should have a citizen army as soon as
possible, because India must recognise that there are possibilities of external as
well as internal danger.”

The Hon’ble Rao Bahadur B. N. Sarma:—“Sir, I am
extremely thankful to His Excellency the Commander-in-Chicf for having
introduced a Bill to-day extending the period, in accordance with the promise
which he held out when I moved a Resolution last year on the subject, My
earnest hope is that the country will take advantage of the facilities now granted
by the Government, and will join the Indian Defence Force in large numbers.
I only wish to suggest, Sir, that the Government and His Excellency should,
on the other hand, 55:5 see that adequate encouragement is given to the young
men who wish to join the Defence Torce by giving them facilities for training
in the higher branches of military art, so that, if they should befit themselves
for the task, they may be entrusted with the higher commandsin the Indian

Defence Foree.”

The Hon'ble Mr. 8. N. Bannerjea :—“ I wish to add just one
observation to those which have fallen from my Hon'ble friends. I would
like to state, for the information of His Excellency the Commander-in-Chiof,
that in some of the provinces the full complement has bren made up—I think
Bengal is in that position—and it is possible to get more men for the Defence
Force from these provinces. Speaking of Bengal, I know that there is consider-
able enthusiasm among our young men, especially in the colleges, to enlist in
this Foree. Would it not be possible for His Excellency the Commander-in-Chief
to add to the number allowed to Bengal and Provinces similarly situated ? I
thivk our nuwmber is 1,000 for Bengal, Bihar and Orissa put together. This
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seews to me to he a very small number for throe provinoes. Would it not be
possible, in view of the extension of time that has been granted, to raise the
number, say, to 2,000, I throw out this suggestion for the cons:deration of Ilis
Excellency, in order that full advantage may be taken of the enthusiasm
which exists in this connection,”

His Excellency the Commander-in-Chief :—“ In reference
to the observations which fell from the Hon'ble Mr. Jinnah, he can rest
assured that I shall carefully consider the recommeondations which he has made.
Tam in agreement with him that we want, as far as is possible, to ensuro that
our young men shall reccive some form of training whiok will qualify them for
service in a oitizen army. He 'can also rest assured thaf, as far as T am
able in my position as Commander-in-Chief, I will always give his suggestions
my close attention.

“In respect of the higher training which is recommended by the Hon'ble
Mr. Sarma, we have that in view of course. Bu: we have to follow
the main principle that you must learn to walk before you canrun, and
when we have established a good basis of training in the more elementaty
subjects, we shall certainly procecd to the higher training of those who
have perfeoted themselves in the more elementary portions of their daties.

“In respect of the suggestions kindly offcred to us by  the Hon'ble
Mr. Bannerjea, I should explain that in the equipping and raising of this Force
we have always to consider what we can spare after providing for the needs of
various theatres of war, more especially in respeot of the essential requirements
of 2 new organization, namely, instructors, equipment and other details of that
kind, which are of the utmost importance. His suggestions will receive full
-attention, and, as far as we are able to comply with them, we shall do so.”

The motion was put and agreed to.

RESOLUTION RE PENSION FOR CIVIL OFFICERS.
The Hon'ble Mr. Sastri :—* 8ir, I move that—

¢This Council recommends to the Governor General in Comncil that a representation be
made to the S:cretary of State for India that the maximum pension limits fixed for Civil
officers should not be increased.’

This Resolution does not deal with the Indian Oivil Service whose annuities
the Council had under its consideration in the last Simla Bession, With
regard to the other services the present rule is that whatever the salaries
drawn by officers and however long they might have served, their pensions
should in no oase exceed Rs. 5,000 a year. he Public Services Commission

recommend that this maximum limit of Rs. 5,000 be raised to Rs, 6,000, with -

&n alteration of an important nature that, instead of the extra thousand being
paid all at once, it ghould be paid by inorements in the ocase of officers who
retire after the twenty-fifth yesr of service, but who cowmplete one or more
years of service. In the caso of officers who complete ono year of servioe after
the twenty-fifth, they recommend an additional pension of Rs. 200 a year;
in;the ease of officers who retire after wo years, Rs. 400, and s0 on up to the
end of the thirticth year of service when the new maximum of Rs, 6,000
will be earned. This provision is estimated to cost about 9} lakhs of rupees.

«Phere is also another recommendation whick the Commission have made,
and that is, with regard to a class of pensions called special additional pensions
amounting to Rs. 1,000 a year extra paid in the case of officers who retire
after having done to the State service in certain scheduled appointments which
are of a high character as rogards their responsibility. When in this class of
post an officer has done three years of work and shown special energy and
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efficiency, he is givon an additional pension of Rs, 1,000 a yoar. The Com-
mission recommend in tho first place that the schedule ol such officcs of
responsibility be increased considorably.

“JTn the second place, they recommend that instead of Ris. 1,000 per year
this additional pension should be increased to Rs. 1,600 a yoar—with an
alteration in this case as in the foriner of an important nature. For each year
an officer of this class is to receive an additional pension of Rs. 300 a year;
so that if in one of these appointments carrying high respousibility an offiver
puts in one additional year of servive ho gets for all the rest of his life an
additional pension of Rs. 300 a year. This Rs. 800 isto be increased at tho
rate of Rs. 300 a year for five years until the maximum of Rs. 1,500 might be
carncd. This provision is estimated to cost 2 lakhs and three-quarters; so that
these two provisions together will cost 12 lakhs a year to the State.

“ Now, I subamit, Sir, that there is no sufficient cause shown for the
enhancement of these pensions. I have more than once before drawn attention
to the need of great cconomy in the management of India’s finances. An
increase in the non-effective charges must be explained by very good reasons
indeed. I am unable to read in the report any such weighty reasons. Twelve
lakhs a yearis a very considerable sum to spend merely on pensions, I have
no doubt that every officer concerned would he able to make out what he would
call a satisfactory case ; but tlferc is no couatry in the world which oan afford
tosquander its money—not even the richest. When we consider further that
for the part of these pensions which is paid out of India iu gold-using countries,
payment is at the rate of 1s-9d. a rupee—that is & privileged rate though the
exchange value is 1s.-4d. —we have every reason to bo careful as to the way
in whioh these pensions ought to be added to.

“It may be said that there are inequalities in theso pensions, that there
are anomalies in the pension system which have got to be rectified. But in
my opinion the rectification of anomalics and inequalities is something like the
formation of a scientific frontier of which we used to hear sometime ago. In-
equalities and anomalies may be rectified fo-day, but they have a knack of turning
up again to-morrow, probably in a worse form. Every time that we allow claims
of thiskind to be registered for favourable consideration, I am afraid the demands
upon the Btate will grow. One suggestion that is made is, that the recruit-
ment of officers of the stamp we require will be facilitated if we offer higher
rates of pension. Not having boen a Government servant myself, I am
not able tosayhow far a young man wishing to enter & service—where even
the service terms are very good—takes into calcalation the amount of pension
that he will earn at the end of his service, and whether the differcnoe
between Rs, 5,000 and Rs. 6,000 a year is so great that it would really improve
the class of recruits thai we are going to draw. I cannot resist the tempt-
ation of deseribing this as a luxury—an unjustifiable expenditure of money—
that the Commission has recommended. Therefore, I move the Resolution
which stands in my name.”

The Hon’ble Mr. Kincaid :—“8ir, Irise to oppose this motion,
but I hope the Council will understand that I do not do so as a representative
of the Government of Bombay or acting under instructions in any way from
that Government. I rise simply to oppose this Resolution as a private Member
:gxgom to defend, so far as I can, the interest of those services which are affect-

yit. '

“Now what are the facta of the case. In theyear 1855, the Government of
India, which was then the East India Company, fixed the pensions of their un-
covenanted officers—a very convenient term whioh although it does not exist now
I shall ask the leave of the Council to use during the course of my few remarks.
They fixed tho pensions of these uncovenanted officers at half the pay which
they enjoyed before retiroment, subject to a maximum of Rs. 5,000 a year, but
in cerlain special cases where officers held bighly placed appointments, the
raised the maximum to Rs. 6,000. At the time these pensions were fixe ,
the value of the rupee was from 2s-2d. to 2s-64. The price of commodities
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was low, the standard of living was far lower than it is now, and the number
of large incoraes both in India and in Bnglaud was far smaller than it is
at present. An uucovenanted officer was theu able to save—a thing he can
nuver do now—during his service in India, and it wasnot unreasonable for
hin to look forward to putting by enough money to give bim an income of
Rs. 2,500 in addition to the Rs, 5,000 pension. In view of the prices then
existing of commodities and the standard of living thea prevailing in Ingland, T
think I may say without fear of contradiotion that a man who drew an income
of Rs. 7,600 a year in 1855 was able to ocoupy a social standing quite equal
to that occupied now by a man who has £2,00u a year.

“Bince 1855, this rate of pension has never ultered, but I am sorry to say
tho exchanga value of the rupee has altered very cousiderably.  In the
eighties camo the fall in the price of silver and the rupee went down to 1s. 1d.
Inthe early ninetics the Government of India fixed the cxchange valuo
of the rupee al 1s.4d, and as an alleviation of tho inconveuiences to
which the uncovenanted services were exposed, they fixed the rate of
Hension at 1s. 9d. But still when you come .to think of it, it was a very
ifferent prospect which they actually had to face from what they had looked
forward to. Instead of getting £300 they were only getting £437. Ever
since then, Bir, the price of commodities has gone on rising, the standard
of living has gone on rising, and the numbér of small incomes both in India
and in Lngland has risen enormously. If we read the evidence given by the
various gentlemen, both English and Indian, who gave evidence before the
Public Services Commission in 1913, we find the burden of their song to be
this: ¢ Whatever eclse you do for us, raise our pensions—they are too
small ; after living in India and serving India for 80 yea:, we cannot
when we go home keep up the standard of living to which we are acous-
tomed." This was the gist both of the evidence given by Mr. Dutt, an Indian
speaking on behalf of the Finance Department, and of the evidence given by
British officers speaking on bchalf of other departments. This evidence so
influenced the T'ublic Services Commission that they made certain recommend-
ations—in the opinion of the Hon'ble Mover, they were exaggerated recom-
mendations, in my humble opinion they are exiremely modest recommenda-
tions. The first was that an officer after 25 years' service should be entitled to
draw 3ths of the pay he was getting at the time of retirement. The second
recommendation was that the waximum for ordinary pensions should be raised
from Rs, 5,000 to Rs. 6,000 ; and in thecase of privileged pensions the Rs, 1,000
addition should be increased by another Rs. 500,

“Now, il we examine the first concession e sce, Sir, that it is really no
concession at all. Asa matter of fact at present a mau, if he gets a medical
certificate can retire after 25 years' service on §3ths of the salary he is actually
drawing, and if he is not ill enough to get such a certificate, the 33ths pension
is so ridiculously small that he will make every effort to hani on if he
possibly can for five more years so as to get his full pension. Tho Hon’ble
Mover went into the details of the second and third recommendations, but
broadly speaking they come to this, that a man instead of retiring on
Rs. 5,000 after 30 years' service will retire on Rs. 6,000, and that an
officer who has held a higher office instead of retiring on Rs. 6,000
will retire on Rs, 7,500, The Hon'ble Mover said that those are very
big figures and that no Government can afford not to be economical
in its disbursoments. Well, that is a general proposition to which
we all agree. But the real question is, whether the proposed pen-
sions are escessiveor not. A good test is afforded by a comparison with
the pensions obtaining in the Home Civil Service. The Home Civil servant
lives in his own beautiful country ; he has not got fo incur expensive trips
across seven thousand miles to recruit his own health or that of his wife ; he
has not got to send his children away for education ; he has not to make enor-
mous remittances home at & ruinous rate of exchange ; he has to undergo none
of the partings, none of the separations, none of the miseries which have intro-
duced such a lot of unhappiness into the lives of Anglo-Indians. Now, 8ir,
you would have thought that an officer who had done his service under such
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exceptional conditions would, when the iime came for pension, be worse off
than his Auglo-Indian brother. This Council will be surprised to hear that
the exact contrary is the case. The ITomo Civil scrvant when e retires gets
half of the pay he was getting when Lo retired, subject to no maximum what-
ever. Hoalso gets under the Annuation Act of 1909, #th of his salary
which ho was drawing for every .year of his service paid to him as a
lump sum; that, Sir, is a valuable coucession, because whether he lives
or dies it forms a provision for his wife and children. Now, a conerete
instance will make my meaning olear. Supposing your home civil servant
was getting a salary of £2,000 a'year. After 30 ycars' service he will get &
pension of £1,000 a year; he will also gel §8ths of his pay as a lump
sum that is to say, £2,000. Compare with this his unfortunate Anglo-Indian
brother who is getting £2,000; he will get Is. 6,000 paid at ls. 9d. rate or
£500, or hali of what tbe Xnglishinan gets, and he will get no lump sum
whatever, So that if be dies the day after he gets his pension, his wife and
children, so far as their claims agaiust Government aro concerned, are left
absolutely destituts.

“ Now, 8ir, I have approached this subjeot from the Knglishman’s poini of
view. But the Indian's point of view is cxactly the same when you come to
think of it. Tho Indian in the superior ranks of the service has probably
adopted English methods of living, Bnglish methods of housing ; be wishes
probably io send his sons to Lngland for their education, and above
all he does uot get his pension paid at an exchange rate of 1s. 9d.; he only gets
Rs. 5,000 a year at the ourrent rate of exchange. I submit, therefore, that
thero is a very case from the Indian point of view for increasing their
pensions also. I have only dealt with the situation as existing up to 1813, the
time when the Commission ook their evidenoe. If the Council will excuse my
introducing a persoual experience into this debate, I was in England the whole
of 1016, part of 1915 and part of 1917; and I ocan assure the Council that
the unfortunate conditions which I referred to have been seriously aggravated
by the existence of the war. I was drawing a nominal furlough allowance of
£1,000 a year, Owing to the Income-tax whioh is 4 annas in the rupee and not
oue anna in the rupee as in India, I was actually paid by the Government only
£680. Of course some of the deduction was due to cuttings for family pension,
funds. But other men have to provide for their wives and ohildren also. I can-
assure this Council that owing to the rise in the prices of commodities, the increase
in the prices of travel and the difficulty of getting anything you wanted, I found
it extremely difficult to make both ends meet ; and if I, with a nominal salary,
of £1,000 a year found it very difficult to live, what must be the dificulties of
the unfortunate gentlemen who have to live on a nominal salary of £457 a
year 7 Well, Bir, it may be said (1 expected the Hon’ble Mover to suggest it
and though he has not done so yet, he may do soin his reply) ‘Oh, yes, that is
all very well; possibly it may be right to increase the pensions of the civil
servants; but thereare in this country an enormous number of ill-paid subordi-
nates whose {);y at present is almost at starvation point and whose pay ought to
be raised.” Well, 8ir, I am also in agreement with this point; but I have a few
figures which I shall show to this Council. If the 12 lakhs referred to by the
Hon'ble Member as the cost at which these improvements of pensions of civil
servants have been estimated, be devoted to enhancing the pay of such subordie
nates, it will produce little or no result. Whon I say ill-paid subordinates, I
include specially the rank and file of the police, the most faithful, the most loyal
and the most enduring body of men in the service of the Government of India
to-day. I have not got the figures for the Government of India, but I have been
able to get some figures from the Government of Bombay ; at present there are
in the rank and file (I exclude officers) of the Bombay distriot police, 23,000
men ; if. you add to that figure those in the Bombay city police, and those
in the excise, preveniive and salt and in the offices of the judicial and of the
executive, that number comes to about double or 46,000, There are 10
administrations in India, some bigger, some smaller thau my own presidency ;

and multiplying the figure by 10 we get 460,000 ; and dividing 12 lakls {y
this figure you gel a little under Rs. 4 per man ; that means to say that if you
devote these 12 lakhs to raising the pay of these subordinate employés of the
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Government of India, cach man will got a little less fhan Rs. S—a perfectly
nagligible amount—a year or abouf 4 annas per month, Well, Sir, I have
always heard that it is an unsound policy to rob Peter to pay Paul, but to
rob Peter to pay Paul and then find yourself unable to pay Paul strikes mo as
verging on the idiotic. It was only two or three days ago that the Hon’ble Mover
urged on this Couucil, with the cloquence to which we are accustomed,that we
. should raise the age of candidates into the Police Service. He said he wanted

1o immature lads, half educated, only fit to pass the school-leaving cxamina-
tion ; for his part he wanted India to have lads of the highest oducation, of the
highest capacity, of the highest intelligence. Well, Sir, those are very exoel-
lent sentiments with which I do not suppose anybody will quarrel; but J
would suggest to the 1Ton'ble Mover and some of his friends that lads of the
highest education capacity and inlelligenco are after all only human beings;
and when they hear that the Hon'ble Mover and his friends are constantly
bringing forward in this Council Resolutions with the object of thwarting their
interests and keeping their peusions down, as much as thoy possibly can, it is
not very likely that they wiﬁ respond to bis amiable invitation. Iwill, there-
;'orc, for these reasons, ask the Council to reject this Resolution, and I would,
in this appeal, specially include those gentlemen who represent the landowning
interests, for whom many of s voted the other day. I would ask them to do
80, to throw out this Resolution, not only because I consider it a bad or ill-
Judged Resolution, but as a tribute of confidence in those services which are
affected by this Resolution, to the members of those scrvices, men who
haye given their youth, their intelligence, their capacity, their industry, not
balf-heartedly, not grudgingly, but whole-heartedly, ungrudgingly and with
both hands in the serviee of this country.”

The Hon'ble Sir James DuBoulay :—* 8ir, the present Secre-
tary of Btate when he was introduoin% the subjeot of the Public Services,
Commission to the notico of the House of Commons said that it was nooessary

to have a European element in most of the services. European officers must

be dg-iven pay and prospects sufficient to induce them to join these services,
and when good men have been trained and induced to join, they must be
placed in positions of responsibility adequate to their merits. He said of the
services, other than the oivil service, that each of them had their grievances, In
the following year talking on the same subject he said ‘ I donot want to say
one word which would prejudge the conclusions, but I do want to say that
we cannot go on governing India with a dissatisfied public service, and thero is
evidence that therecruiting sergeant is hampered by the evil reports which are
brought home from India at this moment,’ We had these allegations of
dissatisfaction in the public services and suggestions that this dissatisfaction
was interfering with recruitment, The Public Services Commission had to
investigate the point. Isubmit, there was a far better course than for Govern-
ment totake up such questions in a haphazard way according as each service
became more vooal in the expression of its grievances. That procedure would,
I think, have probably led to remedies of a very unequal character, and have
probably involved Government in far greater expenditure than has been
suggested by the Commission. Nobody can charfge the Oommission with
haste or lack of diligence. They went to and fro in the counmtry, they
recorded reams of evidence, and their report is the result of long investigation
and deliberation, I should like to read something they said about this sub-
jeot, it comes under the head of ‘Salary,’ byt, I maintgm.that' pension
1s only deferred salary. They went into the question of a rise in prices and
put that on one side with these remarks :—

“ Nor is it necessary that such caloulutions should be made, as they depend ultimately
on the assumption that salaries should be kept at the same level for all time irrespective
of the operation of the law of supply aud demand. Such a position is untenable. The
only safe criterion is that Government should pay so much and so much only to their
eniployés us is necessary to obtain recruite of the right stamp, and to maintain them in
such a degree of comfort and dignity as will shield them from temptation and keep them
efficient for the term of their service. Whilst therefore we havo noted the rise in prices

that has taken place, we bave not based on this uny general recommendation.’

18 p u,
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“ Then they say about peusions.

‘What affects us more is the considerstion of the amount needed to make Government
gervice reasonably attractive to recruits, “In 89 far o3 the wain bedv of officers is concerned,
we see no reason to doubt tiiat the present terms of peusion aro adequate. 1t is only in the
case of highly placed oflicers that we seco ground for reasovable complaint. Under Table
A the waximum limits are operative againstnll oflicers who have less than 25 years’
servics, whoso average emoluwments are in excess of Rs. 1,000 a month at the time of
retizement, and against all officers wjth 25 yeara’ service or c¢ver whose average emoluments
ut the time of rotirowment exceed Ks. §33% a month. Henee it follows that the higher
an offcar’s rank in the service, the greater lecomes the difference between his actus)
pension, as determined by the maximum limit, and the pension Le wonld have received -if it
bad been determined in accordance with the scale of G0ths without any maximum limit.
Apart from this general consideration, wo atc impressod by the strung fecling of dissatisfac-
tion with the present limit which is everywhera prevalent, and we are satieficd that, from
tle point of view of recruitment, some improvewent of the existiug conditions is necded.’

“The Hon'ble Mover of the Resolution has stated briefly what the actual
recommendations of the I'ublic Services Commission were, and I ueed not
repeat them. But though the Commission proposed to enhance the maximum
limits they also recommended that officers in several services siould work longer
before they earsed their pensions,and they proposed to introduce certain other
restrictions calculated to operate in favour of the general public. Their scheme
really hangs together, and it is only fair to consider the rough with the smooth
init. Thisapplies especially to their recommendations in regard to the speoial
additional pensions for officers holding high appointments. 1 mean that tbough
the maximuwm pay may be enhanced as I have pointed out, it will take longer
to earn it. I would remind the Council too that it is not so long since in certain
services officers of Government were entitled to earn an additional pension of
Rs. 2,000;in fact, there are many officers still in the service who will bo entitled
to that amount if they are forlunate enough to attain to qualifying appointments.
I therefore think that the recommendations of the Commission are not such an
extraordinarily liberal advance on the pensionary arrangements which we
have known as the Resolution before us would lead this Council to suppose.
Government have not yet come to any conclusion on these proposals, and they
have not considered the additions which the Commission proposed to the
appointments in which special pensions can be earned. But I do think Council
will recognise that there is some force in the contention which was so constantly
reiterated before the Commission that it is unreasonablo that men who have
served Government in high appointments on Ligh salaries should not recsive on
retirement some recognition of the more meritorious nature of their services.
This contention, as the Hon’ble Mr. Kincaid said, was not confined to European
officers. We had in it the evidence of Mr. Dutt, a high official in the Indian
Finance Department and as time goes on and the Indianisation of the Services
increases the number of Indians who will be affected in this matter will also
increase. 1 consider that the existing system of pensions is a cheap one for
Government, and as you have heard from the Hon'ble ‘Mr. Kineaid it appears
that in England the pension rules are much more liberal and there are there no
maxima. It does mot seem unreasonable to take & few more appointments of
special responsibility and allow the incumbents the privilege of enjoying a
small addition to their pensions cver and above what can be attained {; the
average man. Last September in dealing with the question of the pension
of the Indian Civil Service, the Hon'ble Mover of this Resolution referred
to the serpent in the gardens of the daughters of Hesperus, who was the
guardian of the golden apples that Juno gave to Jupiter. He may remember
that it was one of the labours of Hercules to procure some of these apples,
and I sometimes feel that the departments of the Government of India
are in the position of Hercules. But there is one little poiut in which he
fell into an inacouracy, the guardian was not a serpent but a monstrous dragon.
There is a good deal of historical dispute as to whether he had one head or
a hundred. Hitherto, speaking for the Home Department, I have felt that
in dealing with the dragon we have had only one head to deal with, and I
have recognised in it the henevolent countenance of the Ilon’ble the Finance
Member. It fights fiercely when we try to get one of the golden apples,
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sometimes wo get one, sometimes we fail.  But Iam afraid it is growing more
heads and awong others I recognise the kindly featuros of the Flon'bie Movor of
the Resolution, sometimes the flashing eyes of my old friend Sir Dinshaw Wacha
or the fiery tonguc of the ITon'ble Mr. Surendra Nath Bannerjea. I feel and
I thivk those Hon'ble Members who have in their youth stolen apples will re-
cognise that Lhe departments of the Government of India have a much morc
difticult task (ban thoy had. Fortunately some of these heads sometimes bite
one another, as for instance when the other day I heard the Hon’ble
Mr, Surendra Nath Bannerjea talking on some subject in which he was
personally inierested, and he referred to the question of £ 4. d. as paltry, or
when the Hon’hle Mir Asad Ali the other day attacked increased expenditure
on the police, an expenditure which is devoted almost entiroly to the improving
of the pay and prospects of the subordinate ranks, a subject which the Hon'ble
Mover of this Resolution has made hisown.,..”

The Hon'ble Mr. S. N. Bannerjea :—“ I said it was paliry in
connection with the wilitary expenditure at a grave crisis of the Empire.”

The Hon'’ble Sir James DuBoulay :—* I forgot that it was
applied in that sense.

“1 cannot believe that the lon’ble Mover of this Resolution will contend
that there is anything unreasonable or extravagant in the proposals per se of
the Public Services Commission. e has himself on a previous occasion ad-
mitted the truth of the ancient maxim that the labourer is worthy of his hire ;
he will hardly deny the increasingly high level of service rendered by these
labourers to his country, but he must not judge them by his own high stand-
ard,—they do not as a class labour for the love of labour; they labour very
bard, but they expect an adequate reward. Sir Mabadeo Chaubal put the
position in a nutshell when he wrote ¢ the ropresentatives of all the services in-
quired into put forth grievances about their hard and strenuous work (as one
witness put it, ‘ burning the midnight oil the whole day long ') and clamoured
for better prospects’ I do notf believe that the Hon’ble Mover would set
up his judgment against that of the Commission, indeed, the other day when -
he was heckled for quoting Mr. Abdur Rahim as & man of authority because
he sat on the Commission and then quoting the majority report he rapidly
took cover under the shelter of them both, but there is no such shelter for him
here, for on this topic the Commission are almost unanimous in opposition to
his views, and though Mr. Abdur Rahim saw no justification for graoting any
additional concessions in the minor point of special pensions, he was willing to
go a long way with his colieagues on the gemeral question of enhanced

mayima.

“ I thiuk the Hon’ble Member in Bimla argued strongly in favour of the
subordinate eervices. Ie said money should not be spent on the superior
services, but only on the rank and file; the Hon’ble Mr. Kincaid has put before
you one aspect of that question. But I do feel that the Hon'ble Mover rather
overlooks the enormous care and attention which is given to that matter by
the Government of India. T do not wish to dwell onit at any great length,
because the Hon'ble Member has not referred to it to-day, but he referred to
it on a different occasion. We are constantly increasing the pay of the lower
ranks of the various services. The Hon'ble Sir George Barnes mentioned in
answer to a question the other day that Government have spent nine lakbs in
the last four years in improving the pay of clerks, postmen and menials in
the Postal Department, and again he told us that the approximate increase of

ay in the large offices during the past fifteen years has been 32 per cent.
in the case of clerks, and 57 per cent. in the case of postmen, The Hon'ble
Sir William Vincent pointed out on Wednesday last that for 1912-13 the
Government of India had spent Rs. 140 lakhs in improving the pay of the
subordinate police-inspectors, sub-inspectors, head constables and constables,—-
and in the five years from 1912-13 to 191G-17 the expenditure on these classes
had increased by another 414 lakhs. I conld go on quoting instances to show
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that in every province there have been similar inorcasos not only in the police
but in most other scrvices.

“Then, Sir, the ITon’ble Member has said that he regards this question of
improved pensions as a question of luxury. I think it is begging the question
to talk about tuxuries. It isall & question of degree; and the difference of
degreo suggested hy the Commission is & very small one. 1Te recently told us
that he objected to the cast iron organization of services whereby the servants
of Governments acquire established rights, but he will recognise that the public
must treat its servants well. They will not serve if they are liable to dismissal
at the mere caprice of their employers ; they will not serve unless they have
some security of service ; they will not serve if after years of labour they are
not guaranteed the means of ending their days free from the sordid woryies of
penury and able to give their families tho same start in 1ife which they have
themsclves enjoyed. If they do not have prospects of thatsort, the better men
will boyeott Government service, and that means that the wholo tone of
Government service will degenerate. I am sure that the Ilon’ble Mover
would not regard such a result with equanimity, and if that is the view
of the Hon'ble Mover, I would ask this Qouncil to dissociate thomsclves

from it.

“ That, Sir,is all I have to say. I have argued the cna asif Government
were about to accept the recommendations of the Commi..ion. Whether they
will do so or not, I cannot 8ay. There are other recommer dations of the veport
which will command their prior attention, but the Hon’ble Mover would have
us sct metes and bounds to this question of emoluments—and pension is nothing
but a form of emoluments—-and(} maintain that that is tryiug to intorfere with
the laws of supply and demand. We cannot do it any more than King Canute
could control the tides. Government have so far suspended their judgment upon
the precise recommendations which the Commission have put forward, and I
would ask this Oounoil to do the same. Indeed, I almost hopo that the Hon'ble
Mover will not, now that he has ventilated the subjeot, wish to press his Resolu-
tion to a division.”

The Hon'ble Rao Bahadur B. N. Sarma:—“8ir, it
would be a very ungracious task on the part of any Hon'’ble Member to ask
the Government to pause before it accepts the recommendations of a respon-
sible body with regard to the inorease in the ponsions paid to the Civil Servants,
especially when it is urged that this demand comes not from one section of
the service but from several sections, both Indian as well as Buropcan. It
is also somewhat difficult to resist the argument that is generally advanced
that the efficiency of the services would suffer unless the services are properl
treated. But in caloulating and relying ujou these general considerations, 1t
seems to me, Sir, that thereis great danger that both the Government as
well as the officials interested might over-step the bounds of economy
and arrive at conolusions with regard to the increase of emoluments, for
salaries and pensions are, as is rightly put, one branch of the subjeot of
emoluments, ending in the division of any inorease of revenue between
the services,

“ There seems also to be a desire on the part of several official members
to bid for a combination amongst the rich somewhat to the detriment of the
humble and poor taxpayer, and I can freely sympathise with -the Finance
Member’s statement on & previous oocasion that the only result of the appoint-
ment of Commissions would be an increase in expenditure all round. Well,
the substantial question that bas been raised 1s as to whether, under the
circumstances of this country, a case has been so clearly made out for an
increase in pemsionary charges, having regard to the enormous growth in
expenditure during the past few years, as to make it impossible for the Gov-
ernment to resist this recommendation of the Publio Services Comunission, I
can understand that if there were reasonable proposals that the number of
officers that are to be recruited are to be considerably limited, and that it is only
the best-and highest talent'procurable in the United Kingdom that will be
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recruited for these various services here, T can understand in those eiroumstan.
¢os an incrense being possibly allowed in the emoluments, having regard to  thy
decroase in numbers.  But no such proposals scem to be forthcoming in
regard to the more important servicgs, and we are face to face with thiy
problem as to whether we can allow tho pensionary charges to grow from
time to time in the manuer suggested.  Hon'ble Mombers will note
that the superannuation allowance aud pensionary charges were in  1908-04
£3,822,000 as against £3,571,000 in 1918-19, or there bas been an increase
of 110 lakhs, or 26 per cent. within a space of 15 years, and
we are asked to accept increascs in various branches under various
heads, the sum total of which would be really very formiduble. In the
case of the civil departments also the growth has been enormous, It has risen
from £10 millions to £22 millions, and even exoluding the inoreased charges
on agriculture, medicine .and education, amounting to about L£b millions,
the increasc in salarics paid to these various departments has also been very
large. Under those circumstances, Sir, there is no use of making generalisu-
tions and stating that we cannot get the right type of material from England,
if we are doubtful oursclves as to the efficacy of this value. Onc argument
that bas been advanced is that the recent change in the pensionary rules in the
United Kingdom makes it possible for an Englishman to realise in his own
country a somewhat higher scale of emolument than is possible in India. Well,
I am somewhat doubtful about the matter. TFrom 1-60th the scale has been
reduced to 1-80th and half pension can be earned only after 40 years' service,
and we bave not also been told what is the averago salary that is received
by an Englishman in the various services ocorresponding to the services we
are now considering. Even in first class services the emoluments do not
exceed £1,000, and the pension charges cannot be much more than the pension
charges that are paid to the higher officers in India. I will just quote a
sentence from Dr, Heath’s book on the British Services. Speaking of the
provision made for British services and referring to the General Provident
Fund he says :—

_“This genersl Provident Fund, it will be seen, corresponds very favourably with the
home pensionary system established by . . . . . W7

%S0 a comparison of the figures obtaining in Enﬁland and in India, I think,
does not warrant the assumption that the officers in India, when on retirement
in England, will receive much less than what is being received by their
comrades, who ontered similar services at the same time, are reoel.vin . ‘An_d
the-argument based upon various charges incurred by officers in India in
sending their families home, eto., seems to have no applgcatwn in t_he case of
pensions, for in the case of pensions, the gentlemen will be residing perma-
nently in England with their families, and consequently their expenses would
not be any greater than what their brother British officers would have to incur.
And the rise of prices would only affect the lower scale. Anyhow, 8ir, all that I
urge is that, in the matter of increasing these emoluments, we shall have to wait
till the war is over to see what tho after-war values will be, and then only
determine as to whether, consistently with the econoric conditions of the
country, we can increase the total salary and pension charges and as to
whether, if we are compelled toincrease the pension charges or emoluments, we
should not at the same time reduce the number so that the net result may
fromthe finanocial point of view not be prejudicial to India.

«T can understand the chagrin that various Members may feel at remarks
which we Hon’ble Members are forced to make against our own wmheg in
the matter. But stern duty requires it, and we shall have to face the odium
whether it is from our own men or from Britishers, and in whatever shape that

dislike may be demonstrated either here or elsewhere.”

The Hon'ble 8ir Hugh Bray :—*“Sir, I should like to suggest 1228 ru.
that a disoussion on this point is really almost futile. Here we are, with
everybody clse all over the world, putting up salaries, wasting our time dis-
oussing outting them down. It is s the Hon'ble Sir James DuBoulay
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rightly remarks, bidding the advancing waves retive. I think 60 per cent. or
more of business concerns and banks have found that they have had to
inerease employés’ salarics, and sometimes also pensions. Ihave recently myself
within the last fcw wecks formed one of a special Committee to consider
the emoluments of one of the services in this country. Originally the emolu-
wents of thai scrvice were based more or less on the lines of the Indian Oivil
Service, hut slighﬂy less attractive, ns that was considered cnough, but now
we have had to increasc tbe pay of almost every post and create fresh
highly paid posts, so that that service is now probably more attractive than
that of the Civil Scrvice, except in the matter of pensions which we could not.
deal with becanse it nesded an Actuary’s report before we could deal with it
But if the report adwits of it pensions will very likely be inoreased aleo. While
wo are discussing this sort of thing everybody else is sweeping the market of
the best men available and paying almost anything to get them. ”

The Hon’ble Mr. 8. Sastri:--Theie are only two or three remarks
that I wish to make. The Flon’hle Mlr. Kincaid said in referencc to a possible
objection that might be taken on hehall of the inferior services, that the
12 lakhs to which this Resolution refers will not go very far towards ameliorat-
ing their condition. That may be so. But when we consider the condition
of the inferior ranks of the services, the problem is, from the financial point
of view, very large. That only meaus that we must husband our resources with
extreme care, that we must inour no expenditure that can possibly be avoided,
and it strikes me, 8ir, notwithstanding all that has been said, that this present
itemn is one that may bo avoided without serious loss.

“The Hon'ble Mr. Kircaid also observed by way of contrasting the
Howe Civil Servant with the Civil Servant out here that the queslion of
expenditure when he goes home, the cost of the passages and the education of
children and the hardships of & life in & climate like that of India with its
incidental privatious, sorrows and separations and so on, has got to he taken into
copsideration. I understood always thatin fixing the salaries, emoluments, leave
allowances and pensions of officers employed here, these were the very matters that
werc taken into consideration, and that is why a great disgarity is now observable
between the rates at which these services are paid in India and the rates at
which the kindred services are paid anywhere else in the world, not excluding
the United Kingdom. To bring them up agaiu and again is to ask that we should
give compensation in the shape of rupees for the domestic sorrows, privations
and separation griefs, and so on. These are matters which are incommensur-
able, and I do hope that nobody will seriously advance the view that these
things can ge assuaged Dby the mere enhancement of pensions or other things
of that kind.

“With regard to the question of Indians in the service, whose pensions
also come under my Resolution, I would say this, that that does not deter me
at all. The case of Indians seems to me to be absolutely without any title to
consideration in this matter. Rupees 5,000 is quite goo«f enough, I think, for
retired officers in India. Iknow I shall incur their serious displeasure b
saying this. But it is not only with regard to their pensions, but also wit
regard to their salaries that I hold the same unorthodox doctrine. It appears
to me, Bir, the truth is that the Indians in these public services are setting up
a standard more or less in imitalion of the standards of the European
employés of Government. It is not the natural standard that India
would set up if we had no Europeans in our services. It is because Europeans
coming out to India and occupying the higher ranks of the services have
set up & very, very high scale of salaries that Indian officers also, coming more
or less into line with them, desire that their salaries, their pensions and their
furlough and leave allowances should all be settled on a similarly high lavel,
That, I submit, is one of the evils to which the constant recurrence of these
questions exposes the Indian Treasury. Every time an advantage is sought
in the conditions of the European services, & similar advsntage is sought in
the conditions of the Indian services, and not always with ‘equally good
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reagons; ond it is found impossiblo to resist thom. Ruropean officers them-
selves who advance their own claims find it difficult to set up a different
slandard for their Indian colleagues, and they naturally are not backward in
soconding them. But, I think, in the interests of the Indian taxpayor both
claims must be resisted, and we must mako no difference whatever.

“ With regard to the exchange difficulty to which the Hon'ble Mr. Kincaid
referred, I will dispose of it by merely reading what the Oommission them-
selves have said in regard to tho matter. It rums: *As in the case, however,
of salaries, we attach. litile importance to arguments founded on a eomparison
between present and past conditions’ If the Commission did not see fit to
pay any attention to that consideration I do not think this Council 1ced.

“There is only one remark which fell from the Hon'ble 8ir Hugh Bray
to which I would refor bofore I resume my scat, and that is, the question of
whether it is -possible to resist these claims. I do not think I am wasting the
time of this Council. I think these and other Resolutions of a similar character
which we have discussed bave enabled us to state the Indian taxpayer'’s poirt
of view. I know that as yet the Indian taxpayer's point of view cannot prevail,
and that the views of those who think that these claims are absolutely justified
and-well founded are more likely to prevail. We cannot, nevertheless, adopt
the opinion which has been advanced by the Hon'ble 8ir Hugh Bray that these
were useless disoussions.’ To him, forereeing the result olearly, it does appear
useless. To us, looking at the matter from our point of view, the debates do not
seem to be useless beoause, although we know they oannot bear the fruit that we
desire, they will at least enable us to have the satisfaotion that we have stated
the Indian taxpayer's point of view, and that we have not allowed the Govern-
ment of India and its superior officers to be under any misapprehension what-
sogver in regard to this matter.”

-The Hon'ble Sir James DuBoulay :—“ I have only got a very 1237 zx.
few remarks to make, 8ir. As regards whatifell just this moment from the Hon'blo
Mover about the constantly recurring frequenoy - with which these matters
are considered, I think I am right.in saying that these questions have not been
touched sinoe 1855. They do not therefore seem to me to be of very frequent
000UTTEnco.
“There was just one thing I wished to point out in regard to what the
Hon'ble Mr. Barma said. I looked at the figures of the revenues of India and
the figures of the increaso in pensionary charges, and I find that in the last 20
years the revenues of India haye increased by 48 millions, or rather more than
76 per cent., and the punsionary oha.rghes in India have increased b{ rather
over 100 per cent. These in England however have increased by only 6 per
cent., and the total result is an inoreass of 35 per cent. Thatisto say,
roughly, that the steady inorease in the pensionary charges is not so great
«as the steady increase in thegeneral revenues. And when wo consider that
it is the number of extra establishments which we constantly employ as
the administration develops whioh has really inoreased the pensionary charges
and not any increase in the pensions themselves, I do not think this criticism
of that increase should influence our view that these proposals of the Publio
Services Commission are not fairly reasonable. ”

The motion was put and negatived,

RESOLUTION. RE CADRE OF THE INDIAN CIVIL
SERVICE NOT TO BE INCREASED.

'I'Ho Hon'ble Mr. Sastri +—“This Regolution reads:—

¢Mhis Conneil recommends to the Governor General in Council that the Govern_nieut_ of
India 1;11:)“ g;:e‘;?nt to the Seoretary of State for Indis, that the ogdr.a of the Indian Civil
Service be not increased as recommended by the Publio Services Commission.”

12-39 2.4,
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% Sir, the cadre of the Indian Civil Service is calculated on the strength of
superior officers required to fill what are known as the superior appointments.
The superior appointments are those that involve a high degree of responsibility,
or what the Commissioners call posts involving major responsibility. For
these posts of course a certain number of additional officers are required.

“ The young recruits require to be trainod first and go through a cyole of
small appointments involving minor responsibility before they can e put into
_charges of major responsibility. Then thero is provision to be made for giving
leave to officers and replacing them when abroad, and then also there are fresh
reoruits who have to be put into inferior appointments and undergo a period of
training which is two years or go.

“ Now, on acoount of these various necessities it is found that for overy
100 superior appointments, 194'6 posts have to bo reserved for the Indian
Civil Service ; that is, very nearly every officer who has to hold a supe-
rior post has to have an under-study for himself. It has also been calou-
lated that tho rate of docrement is 417, which is accordingly taken to
regulate the recruitment of every year. Now, since superior appointments are
the basio figure with regard to which our adjustments have got to be
made, care must be taken to find out what a superior appointment is.
Now a superior appoiatment has been defined to be an appointment which
carries wajor responsibility. For practical purposes the Government of
India have gone on the footing that a superior appointment is one which carries
a salary of Bs. 1,000 and over. Now, there are many appointments—Justice
Abdur Rahim puts the figure at 83—many appointments which carry a salary
of Re. 1,000 and over, but which cannot be correotly desoribed as appointments
of & superior nature involving major responsibility. The figure, therefore, has
to be cut down by 83 or such other figure as the Government may arrive at as
really affording the proper deduction on account of an improper grouping of
appointments as superior which really aro not superior. Then there is a four
per cent. added to the list of superior appointments for the reason that there
are some appointments which are only temporary, and that officers from the
Indian Oivil Bervice have got to be sent on deputation for other purposes.
Now deputation for other purposes seems to be a very common thing in this
service. The Qommission say about them ‘ Vacancies of this last named
character (that is, on deputation) are constantly recurring in the ordinary
course of the administration, as when & census is held or a colonisation scheme
is on foot or arrears have accumulated and have to be cleared off or a special
inquiry is in progress, or the loan of an officer is made to a Ruling Ohief.’
Now, I1donot say that such deputation is unnecessary. Bome of these causes
mentioned are of a grave nature and require that when officers are lent they
should be officers from the best service we have got ; and I am willing therefore
that that provision should stand. But the Commission themselves have report-
cd that 4 per cent. might be considered excessive, and it is worth while inquir-
ing whether in the different provinces the deputation caloulation is
altogether correct: f

“Then it would appear that the percentages already mentioned—for
example, the 16°5 per cent. mentioned for the training reserve--are not
striotly inferpreted. There is a tendenoy to strain the meaning of these things
in order to provide for a larger number of officers, especislly of a junior grade.
In Madras and in Bombay, suchthings have been done, and the result is an
over-recruitment in some yesrs, and when there is an over-recruitment, there is
8 block in the flow of promotion, When that is the case, Government have
to pay extra allowances to officers whose expectations, although not founded in
law, have been disappointed. Now, so far from there being a necessity for
increasing the cadre of this service, some of : us, looking . at the matter
from the non-expert'’s point of view, might think there was a good case
made out for decreasing the cadre. For instance,” in the evidence before
the Public Services QOommission, there came up two very important
points. One of them was that we were appointing to the judicial posts
in the country members of the Indian Civil Service without there being
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an adequate justification for the jiractice, In other countrie: in England, for
example, upon whose polity our polity is mostly modelled, no appointment of
8 mereldv judivial character would be given to a member of the Civil Service.
All judioial appointments are there recruited from the open Bar; and as
the Bar hero confessedly has developad to s high level of efficiency, thereis
appareatly no reason why all the jadicial posts now reserved for t{e India:
Civil Bervice should not be taken out of the schedule and recruited from the open
profession of the law. In this matter the Commission themselves havegone #
certain length. They propose that in the future 40 posts for tue whole of
India should be taken out from the Indian Civil Service cadre nnd recruited
from the Bar. Mr. Justice -Abdur Rahim and Sir Mshadeo Chaubal go
a little further. Mr. Justice Abdur Rahim speoially recommended that
& third only of these appointwents should continue to bo filled by members
of the Civil Bervics, and the rest reoruited from the Bat. I am, however,
an exﬁmnent of public opinion, and as the Hon’ble Bir James Du Boulsy
- pointed out in the casc of pensions, I am one of those who think that even
Justice Abdur Rahim’s recommendation in this respect was a little halting, I
would recommend that in India the whole of the judicial appointments should
be reoruited hereafter from the Bar.

. “The Commission themselves have, in the second instanoe, recommended
that the Indian Oivil Service need not henceforth go out of their proper sphere
and seek to control the -other services which hitherto they have been c}’oin .
They have controlled, for example, the Police; they have controlled the Agri-
cultural service; they have .controlled the Post Office ; they are controlling
to-day the Salt service everywhere, and the T.and Records Department in
Burma, Begistration in some provinoes, Oo-operation everywhere, These are
all now controlled by officers of the Indian Civil Service, and our contention
is that it is ‘uot necessary. The Commission themselves have recommended
that it is n0 longer neoessary to bear on the oadre of the Indian Qivil Bervice
the Inspector-Generalship- of Police. They make a similar recommendation
‘with regard to:the Directorship of Agrioulture. Bub the effect of this they
take away by recommending the creation -of new posts, called Rural Oom-
missioners, which seem to,us, on the contrary, to be absolutely unnecessary.
In the case of the other: sefvices, the Qommission recommend the present

ractice mostly to continne; but we on the ‘contrary are of opinion that it
1 not necessary to continue.this practice as regards the other services. Those
other services which I have mentioned are also well developed, and they .
could produce officers competent to be at their hrad. We, therefore, thin
that it is no longer necessary for these considerations to reoruit the Indian Givil
Scrvice on nearly the same scale &s hitherto. The Commission on the contrary
have taken the complaints mads that-the work of the Oivil Bervioe officer has
greatly increased, and they -have aitached very considerable importance to
it—1I fear, far too great importance—;, and the result is that they are overwhelm-
od by the fear that the Indian Civil Bervice is over-worked on acoount of
their inoressing duties and -we  must ‘afford them" relief by cutting up their
jurisdiction, introducing smaller districts and relieving the officers by oreating
others of equal grade. I will read to the Oouncil the few sentences in which
the Commission set forth this view.

¢ Additional officers should be apsointed to koep pace with the increasing volume of

litigation and they should be appointe promit.ly ; at present the te:.\dency is not to require
relief until gerions congestion has arisen ; on the executive sido there is greater difficulty. The
troubles which are now experienced are confined mainly to the larger districts, and it is they
which have as & rule the most historical associations. The prooess of dividing them is thus
complicated and open to criticism. We think, however, that serious steps s}xould be taken
to grapple with the evil. Pending division, or if division is found to be impossible, extra
distriot officers with full powers should be appoiuted, und sdditions should bo made to the .
cadre of the Collectors with this object.”

“ Now, it is the fear that that recommendation may be acted upon and larﬁe
additions made to the cadre of the Indian Civil Bervice that has .ins ired the
Resolution which I am just moving. There is considerablg forpe in the argu-
ment that the work of the Civil Service officer in the districts is gelting to be
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more and more difficult, {o bs more and more various, and that it taxes
him more and more. It may, therefore, be necessary to give {hese
cficors oconsiderable relief. But what is to ho the nature of the
rclief ? Is it by the creation of officers of equal grade, is ‘it by the
culting up of our largs districts into two or more distriots, and appointing
separate Collectors und separate Judges to each ? I venture to think that that
is not the only posible way of meeting the diffioulty. I have no official
experience unfortunately, and caunot therofores speak with any amount of
detailed knowledge ; but I would just hazard the proposition, because I have
heard it supported by those who can speak with inside official knowledge—
your higher civil service officer is ocoupied not altogether with work of a
very high nature, that there isa large percentage of his work, which I cannot
caleulate to any nicely, which is of an inferior nature, and which he need
not therefore personally trouble himself -about, and which he can transfer to
an officer of somewhat inferior grade, working under his personal supervision.
The relief to an officer nced not necessarily be given by cutting up his juris-
diction ; it may, I think, with equal efficacy and with greater economy, be
given by affording assistance to these officers in the shapo of personal assistants,
chosen from, say, the Provincial Civil S8ervice, 1 think that recommendation,
wherever it might be fouad necossary to give it effect, would be found as
efficacious a method as increasing the cadre of the Indian Civil Service. That,
briefly stated, Sir, is the reason why I put forward this Resolution.

“ But, 8ir, having disposed of this Resolution, I will now ask leave of the
Oouncil to draw their attention to the ciroumstance that this is the last Resolu-
tion of the series which have dealt with the services. We have not brought
them forward out of wanton disregard for the valuable time of official Members ;
we have brought them forward at grave risk of misconstruction merely for tke
purpose of enabling Government to know what our precise point of view
1s, 88 we know they are dealing with this important subjest e have moved,
Bir, & large number of Resolutions of a more or less detailed oharacter
appertaining toall theseservices. One Resolution had the good fortune of bein§
aooopted by the Council ; two others were withdrawn; one Resolution which
intended to bring forward, the one on ednoation, I have refrained from bringing
forward, because I feel that the educational services are in the hands of one to
whom my fueble hands cannot bring additional strength. Our object I have
already explained in moving these Resolutions. Our motives, I think, have
been consistent with the preservation of the interests of the tax-payer and at
the same time of the efficiency and high character of the services. Much has
been said on both sides which may have caused misconstruction and & certain
amount of annoyance; that hias been to a large extent inseparable from the
character of the subjeots with which we have been dealing ; Eut let me assure
the Council that for my part there has been noill-will, that nothing that has
been said has hurt my feelings or induced me to believe that we bave un-
necessarily been coosidering thorny matters and accentuated racial feeling.
I will only ask the officers of Government to consider that the question, of the
sorvices is second only in importance to the question of constitutional reforms.
They should take long views in these matters, and they should speed up the
disposal of the very important detailed considerations that have arisen. I would
ask them to consider the matter in a broad and in a liberal spirit, try to lay
aside some of the hesitation and distrust whioch they usually feel, and take a
bold and courageous view of affairs 80 as to meet in large measure the views that
we have put forward. I venture to think, Sir, that we have not wasted the
time of the Qouncil, as some one said, in bringing forward thess Resolutions.”

The Hon'ble Sir William Vincent :—“8ir, I should like to
begin by stating my entire agreement with the Hon'ble Member as to the pre-
sent being an opportune time for bringing forward these Resolutions. In fact, if
they had not been brought forward during the last Session or this Session, the
Government might have been unfortunately obliged to decide many of these
questions without having the views of this Oouncil before them. For this
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reason I welcome thes Resolutions as affording Hon’blo Membors an opport.:-
nity of putting forward their views. :

“I gather that tho Hon’ble Member considors that in his opinion the
question of these Indian servicos issecond only in importance to the question of
constitutional reforms, I would remind him however that thero istoo another
aspect. T agreo in great measure with what he said ; but the Gouncil has to
consider this also, that the very time when constitutional reforms are proposcd
is the last moment at which the administrative machinery should be weakened.
Government muy possibly afford to take risks in one direction, but not in many
directions at tho :ime time. That is & consideration which I would put
forward for Members of this Council, .

“ Turning to the Resolutin before Couneil, it would be impossible for me
to deal adequately with the vhole question of thecadre of the Civil Service
without detaining the Council for an unreasonably long time. But, asT
agteo with a great deal of what has been ssid by the Hon’ble
Member it will be the less necessary for me to do so. T will attempt to talo up
the points which he has taken up one by one. I will begin with the question
of & Temporary Deputation Keserve of 4 per cent.; this percentage was
introduced in 1900 and was calculated on actual experience. I have the
Despatoh here which contains the materials upon which a decision was reached.
I am quite prepared, however, to have these figures re-examined with a view
to ascertaining whether, in fact, they are excessive.

“ T proceed now to consider the question of special appointments. The
Hon'ble Member has pointed out that the posts of Inspector-General of Police
and that of Director of Agriculture will, if these recommendations of the Com-
mission are approved, be removed from the cadro of the Indian Civil Bervice.
As to the fist of these appointments I may say that personally I am entirely
in favour of the recommendation of the Commission, although I cannot pledge
Government at this moment to accept if, because it is a matter on which we
must hear the views of Provinoial Governments. I may say, however, that at
present in thiee provi.ices, the aptiointment of Inspector-General is held bya
Police officer. In Burma, where the conditions are speoial, it is held by a mili-
tary officer. The question of reserving that appointment for the Civil Service
in other provinces will be examined. ~Wherever there is a capable officer to take
up the position of Inspeotor-General, Ihave no doubt that Local Governments
will be glad enough toappoint an officer of the Pghce semop'to the post.. f&s to
the post of Director of Agrioulture, I feel I am in some diffioulty. This is an
office with which the Home Department is not directly concerncd, and I cannof
say what views the Revenue Department may have about if, but I can assure
the Council that the question and the well considered views of the
Commission will not be 1ost sight of. As regards the remaining appoint-
ments, those of the Director of Land Records and the Commissioner of
Excise to which Mr. Justice Rahim referred, none of these are direotly under
the Home Department. I am aware that Mr. Justice ‘Rahim suggested

"that another department to' which the principle should be extended was t_ho
Northerr India Salt Revenue, but in regard to the Land Records (Burm a), Excise
and the Survey (Madras) Departments, all he proposed was that the principle
ghould be kept in view. He was not recommending, as I understand if, that
Indian Civil Service officers should be excluded from these appointments.
There remains the office of Inspector-General of Begistration, In two pro-
vinces in which the work of this appoiniment is not combined with that of

js not held by a civilian, but in other provinces in

tments the office othe :
:rf:xe; gfe gzlalxicrlr‘xe&: Inspeotor-Genetal does other work as well it is found oon-

venient to employ civilians.

“ ext point to which I should like to advert is thedivision of superio:
and in’il;?og app%intments. The Hon'ble Member was perfectly correct in
Lis statement as to the method in whioh the service is recruited. Certain

ercentages for leave, reserve, training and deputation are added to the total
(I:f superior posts, the total cadre being 194 per cent. of the number of superior
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posts.  One of the difficult questions that the Gevernment of India will have lo
examire is whether the list of superior appointmentsisnot ab present calculated
properly. On page 643 of the Pullic Services Commission’s Report, Hou'ble
Members will find 83 pests put down as superior posts which, in the opinion

*of Mr. Rahim, might well have heen classified as inferior, Here, again, I
cannot commit the Government ot India because many of these appointments
are provincial appointments. But I am prepared to say for myself that
I think there is considerable force in the arguments put forward by 3ir. Rahim
that some of these supcrior posts might without detriment be transferred to the
category of inferior posts, in which case thero would be a proportional reduction
in the cadre. I myself was a'so impressed witb the remarks of Mr. Rahim
as to the proper method of caloulating what really is u superior post. He
dwells chiely on tho point of independent responsibility, and in particular,
refers to officers of the status of district judges and collectors as giving & fair
test for ascertaining whether the post should be caleulated as a superior post or
not. I agreealso with him that this Rs. 1,000 pay rule is an arbitrary one, and
I am prepared to agree that the whole question will have to be re-exawined.
But, asT have said before, these are my personal opinions and I cannot give
auy undertaking that they will be accepted by Gove rument,

“ There is anather way, howevor, in which, I think, something might be done
to meet the views of the Hon’be Momber, and that is in the dircction of increas-
ing the listed posts. The Hon’ble Member is aware that the Public Servicus
Commission have recommended the reduction of the listed posts from 65, whioh
is the present figuro down to, I think, 41. Now I am one of those who view
this with great misgiving recognising as I do that the present system of award-
ing promotion to officers in the provincial servioes is the only adequate way of
rowarding those who have dore us good service, that it leads to the recruit-
ment of good officers, and, lastly, that it affords Government an opportunity of
employing men of exceptional talent or ability in posts in which theso talents
can be fully utilised. But as I-have said before these are personal views and I
cannot promise that they will be accepled. I would remind the Council, how-
ever, that if the number of listed posts is inoreased pro fanfo the cadre of the
Indian Civil Bervice will be reduced.

“ There is one point left and that is, that of Disirict and Sessions Judges.
M. Justice Rahim has devoted a large portion of his separate minute to the
discussion of the relative value of Civilian and Barrister or Pleader Judges. I
do not wish, unless I am forced to do so, to put forward the argumeuts which
appear to me cogent in favour of the system which now prevails. I have
been for many yearsa Civilian Judge myself and have some knowledge
of the advantages and disadvantages o? that position. However, whatever my
views may be on the subject, I am quite prepared tosay, speaking again for
myself and not committing the Government of India that the time has come for -
the recruitment of a substantial percentage of Judges from the Bar, As the
experiment is tried, if it proves successful, the Government, if it accept this
policy, will no doubt proceed with it further.. Here again, however, the condi-
tions of the different provinces will have to be considered. It has not been
suggested, I am glad to eay, by my Hon'ble friend” that Oivilian Judges have
performed their duties inadequately or improperly, and I, therefore, need not
defend them though, if there is any necessity of doing 0, I should be quite
prefmred to undertake the task. I hope that the Hon'ble Member will realise,
as I have done, thatin expressing these opinions, I have shown at any rate
‘the earnest desire of Government to examine these matters carefully, and that
we are not approaching these recommendations in any unreasonable spirit.
If, however, he presses to a division, I shall be compelled to oppose him.”

The Hon'ble Mr. S. N. Bannerjea :—*8ir, I desire to congratulate
the Hon’ble the Home Member on the sympathetic speech to which we have just
listened. If the Hon'ble the Home Member has his own way in the Councils
of the Government,—and I hope and trust he is masterful enough for that
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purpose—then I have not the slightest doubt in my wind that we onght to
accept the Resolution of my Hon’ble friend #fr. Sastri, hecause the effect
of carrying out the views of the Hon'ble the Home Member would be to reduce
the cadre of the Civil Bervice. Let me tako one of his points, perhaps the main
point that he has nrged with so much emphasis, namoly, that tho number of
listed a)-pointments should be increascd. The Public Bervices Commission re-
commended that they should be decreased from 63 to 41,—1I think those are the
figures. The Hon'ble the Home Member is in favour of raising the number
of listed posts. 'What does that mean ? It means that so many more appoint-
ments are to be withdrawn from the QOivil Service, and the cadre is to be
reduced. Then my Hon'ble friend has observed that he is distinctly in favour
of the viow that  substantial portion of the appointments of Distriot Judges
should be made from the Bar. 1 congratulate him on that statcment. ‘lhe
only difference between my Ilon‘ble %riend and ourselves is this, we want the
whole loal, and he gives us about $ths of it....”

The Hon'ble Sir Williom  Vincent :— Nothing of the sort.”

The Hon’ble Mr, S. N, Ba.nnerf'ea. :—"Or balf. If we caunot
geb §ths we shall be content with half. Well, if thereis to be a substantial
peroentage of recruitment for District Judgeships from the Dar, that
means a substantial rednotion of the adre of the Civil Bervioc in the judicial
branch of that service. I hope, therefore, having regard to thesc circumstances,
the outlook sesms to me tobe hopeful. 8ir, it appears to me that the time is fast
coming, if it has not already come, when the Civil Bervice must be content to
ocoupy the position ofa supervising agenoy, and that the real work of the
administration must be carried out by that service which is now known as the
Provineial Service, manned ohiefly by Indians. -Really, the Provineial Service
has not been dealf with in the way that it should be. The real brunt of the work, .
judicial and administrative; in many branches, falls to the lot of the Provineial
Oivil Bervice, In the judicial branch the Provincial Service, --I.am talking of
Bengal,—fills nearly 90 per cent. of the appointments, and I think Iam not guilty
of the elightest exaggeration when I say that in respect of ability, in respect of
integrity, in respect of hiilh' conscientiousness in ,the discharge of ite responsible
duties, the Provincial Judioial Bervice will compare favourably with 2:? other
service of the samekind in the civilized world. I think I am able to refer to a
statoment made by Lord Selborne, who was better known as Bir Roundell
Palmer, and who from his high place as a Member of the Judicial Qommittes
of the Privy Council bore testimony to the high integrity and capacity of the
Provincial Judicial Service. I desire to say to the rulers of India try us, and
you will see thut we are not wanting. You have tried us whole-heartedly
perhaps in the Provincial Judicial Civil Bervico, and we have vindicated the
qualities that we possess in:the discharge of the duties belonging to that service,
You have tried us slowly, inch by inch, and bit by bit, in the executive service,
and there again we are showing our oapacitly. Take the case of Bengal.
My friend has referred to the Inspectors General .of Registration. Itis now
an appointment made over to the Provincial Civil Bervice. Now you know
it as a matter of fact that: the Inspectors General of Registration in Bengal
have for some time been Indisns, men who have shown the highest capacity
and integrity in the discharge of their duties. Therefore, it seems to me that
if tlie Provinoial Civil Service isto be raised to the status to which it deserves
to be raised, if it is to bear, as it ought to bear, the brunt of administration,
judicial and exeoutive in the times to come, and if the Civil Service is to be
exalted—and not reduced, if it is to be exalted to the position of a supervising
agenoy—I think we can do nothing better than acoept my friend’s Resolution,
namoly, that the cadre should be reduced, and I think having gegard tq-t.he
observations made by my Hon'ble friend, there o}}ght to be praoctical unanimity

about this Besolution. I do not know.............

, The Hon'ble Sir William Vincent :—"May I explain, Bir? The
Hon'ble Member says there will be practical unanimity on this Resolution.”
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''he Hon'ble Mr. Bannerjea :(—* No, 8ir, 1 did not say tuat =t
all. T said there ought to be practival unanimity. I think the two things are
very different. Oune is an actual fact and the other i3 an aspiration to which

I referred.

“1 say that iny Hon’blo friend did not permit me to finish my sentence.
What 1 was going to say was this. I was expressing the hope that, if the
Government had given the same permission to-day in respect oi this Resolution
which they did iu respect of iy [riend’s amendment on clause 4 of the Tncome-"
tax Bill, Hon’ble Mombers, after what my friend has said and released from
official restrictions, would be in a position to vote as they thought best. That
is my hope, that the restriction imposed on the Governmout benches would be
‘withdrawn on this occasion in view of the expression of opinion which the
Ton’ble the Home Member has placed before this Council. 1f that is done, I
think, I may say with some lttle confidence, having regard to the great
traditions of the Civil Service, that they will accept a reasonzhlo view of the
situation and vote in favour of my Hon'blo friend’s Resolution.”

The Hon’ble Mr. Sastri.—* Sir, the Hon'ble Sir William Vincent
said that it would not be fair to saddle tho Government at the present moment
with too many big things. I quiteagree. “Wheu I said that the question of the
Public Services Commission and its recommendations is of importance next
only to those of the constitutional reforms, what I meant was that the ques-
tion of constitutional reforms, whatever solution it reaches, cannot bo satis-
faotorily solved cxcept by this additional matter being also solved. Tho
reforms that may he brought into existence will all require that the services in

-India should be more cousiderably Indisnised than they are, and that there

should be greater economy in the administration, if possible.

“T consider therefore that the two are interrelated, that in order that the
reforms may have their fullest effect, it is necessary also to Indianiso the services
as rapidly as may be compatible with the safety and efficiency of the services.
But when I bave said this, I bave exhausted what I wish tosay. The Hon’ble
the Home Member has made a speech after which I do not think, I should
be justified in inviting the judgment of the Council on this Resolution. If the
Counoil is so good, I will ask leave to withdraw the Resolution.”

The Hon’bls Sir William Vincent:—* Sir, I do not know
whether granting tho Hon'ble Member leave to withdraw the Resolution will
revent me from having an opportunity of replying to the Hon’ble Mr. Banner-
jea, or whether I may have your permission to reply before this question is

put.”

The Hon'ble the Vice-President :—*I think the position is
that the motion before the Council being that leave be given to withdraw the
Resolution, no speech can be made except by leave. If leave to” withdraw is
not given, the Hon'ble Home Member will have an opportunity of replying in
the ordinary course.” '

The Hon'ble Sir William Vincent :—* 8ir, may I put it that
the Hon’ble Member was allowed to reply to me and I am not allowed an
opportunity of replying to him.”

The Hon'ble the Vice-President :—" That is one of the diffi-
oulties of our procedure, The motion before the Council at present is that
leave be given to withdraw the Resolution. If the Council would like to hear
the Hon'Ele Member 1 shall be happy to grant him the indulgence of speaking."”

The Hon'ble Mr. Sastri:—“Ifit will make procedure regular, I
am willing to withdraw my motion for leave to withdraw my resolution,”



RESQLUTION RE CADRE OF THE INDIAN CIVIT, SERVICE 1081
NOT TO RE INCREASED; RESOLUTION 27 EAST INDjAN
RAILWAY OOMPANY’S CONTRAOT. '

[18re Mancw, 1918,]  [Sir William Vincent; Mr. S. N. Bonnerjea;
Rao Bahadur B. N. Sarma. )

The Hon'ble Sir William Vincent:—“I only seek to answor 123 Pt
oue or fwo points which have been raised in tho course of the debate;the -
first is the suggestion by tho Hon'ble Mr. Bauvcijea that I should withdraw
tho restriotion which is placed on officials to vote with the Government. Well,

I doubt whether, i( I did so, it would do the cause which he has at heart
much good, but I may say that I could not personally undertake the
responsibility for such a course,

I think also that, in his zeal, the Hon’ble Mr. Banncrjea put more
into my words than 1 ever said or intended. For instance, Lo suggested
that when I said a substantial proportion or fraction of judges should be
rceruited from the Bar I had ocontemplated 75 por cent., or 50 per cent.
being so appointed. Now that is, if I may say so, a travesty of what
Isad. It is quite obvious that an experimeut of this kind even if it
8 accepted by Government must be begun gradually. And I tried to
make it , elear that if it proved asucccss then it wmight he - increased.
But I ought to make it clear to the Counci! that I never suggested the figure,
or anything approaching the figure, which the Hon'ble ‘%[ember suggesis,
and I should be guilty of a grave omission if I allow any such misapprehension
to exist in the Hon’ble Mewber's mind. The Ton'ble Member also said
that the Home Member has given up any idea of an inorease in the cadre. ..."”

The Hon’ble Mr. 8. N. Bannerjea:—*I did not put it in that 13rx.
way. I rise to correct. I said, in view of the speeoh of the Hon’ble Home
L{ lember, and the effect of that specch would be a reduction of the cadre, that is
a , 1 1]

The ‘Hon'ble Sir William Vincent :—“ There would be very 1.5y,
likely" a reduction of cadre, if these proposals were adopted in some ways, but
there will probably be a obrresponding inorease for the reasons given by the
Public Services Commission. ; In dealing with that question of inoreases, I ¢
attempted to meet the points raised by the Hon'ble Mr. Bastri, By error I
confess, I overlooked entirely this question of inoreased staff necessary in the
event of new distriots or new judgeships. being oreated. I cannot give the
Counoil any undertaking that, ‘where necessary, distriots will not be sub-divided
or new judgeships ‘created, and indeed, whorever there is an increase in the
work, it follows necessarily that you must have more officers to doit. It
is particularly in connection with the Province of Bengal, I believe, that this
question of cutting up or dividing districts into two will arise, and I anticipate
that the Local Government will, where they have not already done so, approach
the Government of India on the subject, and that we shall have to give the
necessary sanotion for inoreasing the .number of distriots. Further, in those
districts where the interests of the services render such a course essential, an-
increase in the cadre of the Ciyil Service will undoubtedly be necessary, but
what I did suggest was that it may be possible to meet the Hon'ble Member
by & certain amount ‘of reduction in the partioular direction to which he

has referred. *’ )
The motion was put and negatived.
The Oouncil adjourned for Lunch till 2-30 ».x.

RESOLUTION BE EAST INDIAN RAILWAY
COMPANY'S CONTRACT.

The Hon'ble Rao Bahadur B. N. Sarma:—“Mr Vice-ssirx.
President, I beg to move the Resolution that stands against. my name :—

¢This Council recommends to the Governor General in Counoil that the contraot with the
East Indisn Railway Company be determined by the 3lst of December, 1919, and that the
Btate do take over the management of that Railway system on and from that date.’
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“T am thankful to you, Sir, for the 0}})\portunity afforded to me to bring to
the notice of the Counoil a subject of the highest immediate practical import-
ance and to seok tho opinion of the Council with a view toinfluence the
ultimate cecision of the Government on the subject. We miss in this Council
the genial presence of Sir Ibrahim Rahimtullah. Tvery one knows that he
was interesting himsolf in this subjeot, and it was partly at his instance that
the Government were pleased to give notice to the railway company. It was
understood that ho was to have moved a Resolution on lines sumewhat similar
to the one on the Agend:, if he bad continued to be a Member of this Couneil.
Our loss is Bonbay's gain and we congrtulate that Presidency upon the
elavation of Sir Ibrahim to the exalted office of Member of Councll, and we
shonld have been reconciled more easily {o the translation of his activities to
another sphere if ho had handled this delicate and important subject in his
customary perfeot manuer before he left the Counoil,

“T am painfully aware of my own imperfect knowledge of the subject I
am dealing with, and I hope that the Council will be indulgent o ne and
not press the weakness of any arguments that I may advance against the

soundness of my proposals.
“I ask the Counoil to recommend to the Government that they should
cancel the coutract with the Bast Indian Railway Oompany on the 81st of
December, 1919, and I feel sure that when all the advaniages resulting from
such & course are weighed in the balance, it will be found that the Govern-
ment has really no alternative but to take over the .management of this rail-
way from that date. . I ask' the Council to make this recommendation on
several grounds, on the ground of financial economy, on the ground that it
would be conducive to improving the general and industrial resources of the
country, and on the ground that we shall make railway management really
mare effective and eoonomical and benefioial to the general taxpayer, and
I hopa to be able to show.that the arguments that :are generally advanced in
favour of Oompany management do not at any rate+hold good m the case of
management on.the lines: which prevail in India. But before I develop my
; 'argul;nent, I may be permitted to state to the Council shortly how the position
stands. . - o
“The lines owned by the lat¢ Bast Indian Railway Oompany were pur-
chased by the Btate in 1879, and all the contraots $hen subsisting between the
Secretary of Btate and the Company, except those relating to debentures or deben-
ture stock, were determined. : The purchase price was £32,760,600 and it was.
provided that this should -be paid in the form of a terminable annuity of the
amount of £1,473,750, payable from the 1st of January 188v to the 14th of Feb-
ruary 1953. One-fifth of the annuity was deferred,.and the holders of this por-
tion, representing a capital sum of £8,660,000, constitute the present Bast India
Company. ' 8ince the purchase. certain State and Company branches were
incorporated in the undertaking. The Government guarantecd interest in
sterling nt 4 per cent. per-annum on the oapital of £8,000,000 and the principal
and interest-on the debenfures-and debenture stock: issued .by the Company.
The surplus profits in each half-year remaining after pagment of interest and
annuity charges and the contributions to the provident fund are divided
between the Government and the Company in cerfain proportions. On the
determination of the contract a portion of the annuity that has been determined
will become payable for the period remainingup to the 14th February 1958.
The Hon’ble Members will notice that there never has been a year since 1880
when the Company has not recéived surplus profits, and the total amount of
such profits has amounted to about 709 lakhs up ‘to the end of September
1907, The last dividend paid for the half year ending BSeptember last
“amounted to Re. 15,690,000, or roughly Rs. 81 lakhs & year. The amount of
profits received by the Company, it added to the .interest at 4 -per ‘cent.
whioh it might have esrned, would amount to nearly 156} crores. The
whole 8} million capital debt might thus have been wiped off several years
ago, and a profit of over 6 crores would have remained for the  benefit
of the tax-payer if the Government had assumed the management, taking it
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that they could have managed it as efficicitly as the Company. It may he
noted in this oonnection that the surplus profits paid to te Compsnies cenerally
throughout India were 115 lakhs i 1916-17, and the Budget figure for 1918-19
is  orore and sixty lakhs of rupees. 1tis opon to Governmert to de‘ormine
the contract on the 31st of December, 1919. ~ As I havesaid, if the East Tndian
Railway Oompany is taken overin 1919, the Government will have to pay an
annual sum of £294,750, equivalent to Rs. 44 lakhs and odd, till tho year 1953.
They are at presont paying the interest charges amounting to £202,000 plus the
share of the surplus profit-, which, looking to the last three years' figures, are
not belov 24 lakhs, which means a total of 63 lakhs per annum., ‘The (Governs
went will ibus be saving 19 lakhs every year, and they will be able to wipo
out tho debt. If the lalest figures were taken into consideration the saving
would amouut to 26 lakhs & yesr, The finaroial savings which would thus be
effected afford a conclusive argument in favour of immediato assumption.
Then the Government have also given, without being perhaps aware of it, one
very sbrong reason iu favour of Bfate management being assumed in the
immediatc future, and that is this. They have considered for & vory long time
as to whether tho statistioal data which were furnished hy the returns of the
various companies would euable them to decide one way or the other as to
whethor Btate mansgement or Company management is the more economical
and beneficial courss,

“And the Government in their circular letter, dated 27th June, confess
that ‘it is impossible to pass any definite finding upon statistical regults.
They have decided therefore to pursue the matter by an inquiry into the
practiosl gide of railway working founded upon every-day experionce of those
commeroially interested in railways, in order to determine whether State or
Company-managed lines have rendered the bettor service to the public.’

_ “Thus the only sure ;ground upon which rational conolusions could be
arrived at does not {mlp us in this matter, and, when we look" at the immense
financial gain to the Btate, I must humbly submit that the onus of proving
that the continuance of the present state of things is benoficial to the country
lies upon those who wish for such continuance.

“Hon'ble Members will also see that thers is a wide difference between the-
socoalled Company management which obtains in Burope and the Company
management w%icg obtains in India. In the United Kingdom, as well as in
Anmerica, the railways are . owned by Companies and manuged by them. On
the Oontinent of Europe there are several railways owned by the Btate. At
one time they were managed by Oompanies, but it was found not profitable to
do 8o, and they were taken over by the Btate for management purposes. One
writer thus sums up the results of this management. =He says :—

¢ It has been clearly - demonsirated that in..Continental Europs State railways, as a rule,
furnish betfer transportation facilities and ckarge lower rates than do private Companies ;
that in conneotion with the Bfate nilws; mhansgements examined there exists practically
nothing in the nature of a ¢ srih system” to prevent ‘them from securing efficient officials
and employés ; that graft and; corruption are much less frequent in connection with Btate
railways than with private ones; that travel is much safer on Government roads than on
private lines ; and lastly, that Btate railways, instead of being tronbled with defioits which
have to be mede up from the hard-earned shekels of the tax-payer, in s large majority of
cages, have 1nade an entirely satisfactory financial showing, and in some oases, notably that
of Prussia, have lightened the burden of the tax-payer enormously.’

“ But we need not go to Continental countries for an example when we
realise the position of these Companies in India. The Companyrunmsno risk
whatsoever. Private interest might induce Companies generally to exert thom-
sclves more than any State official would on behalf of the Government of the
country ; but hero we find that the Government guarantees interest, furnishes
the capital necessary for all improvements, squphes suggrmlon and audit
establishment in a large proportion, and on the Board of Directors they have
their own man—an exé)lert-—who can veto the proosedings of the Board, fix the

mayima and minims, the minima guaranteeing against any loss being sustaized ;
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and thus the Qompany system differs in very wide parliculars from the system
which is generally known as Company system in Europe.

“ ¥urther, there is this point to be said in favour of State managoment,
that if a person who is a partoer to the extent of 9-10ths or 14-18ths cannot
efficiently manage a thing it cannot ba said that a person who is only & partner
to the extent of 1-15tha can o so.

“ Then, again, we tind that these Cumpanies are really being managed by
officials—-retired Government officials who have lent their services to these
Companies: It is curious to note that on an analysis it will be found that
almost every railway system wmanaged by Companies is being run by
retired Government servants. You find ou the present Board of Direc-
tors of the Tast Indian Railway Company three or four Government
officials out of the seven Divectors. The Chaifman, Colonel Richard Gardiner,
is a retired Royal Engineer, the Deputy Chairman, Sir David Barber, K.C8 1.,
is & retired Finance Memher, Sir Frederick Upeott, a Director of this
Railway, who is also the Chairman of the Directors of the Assam-Bengal Rail-
way, was in tho past President of the Railway Board. It is noteworthy that
the Managing Director of the Bengal-Nagpur Railway, 8ir . R. Wynne, tho
Chairmen of the Bombay, Baroda and Central India, Great Indiaa Poninsula,
Madras and Southern Mahratta Railways, Assam-Bengal Railway, Burma
Railway and the South Indian Railways were, in 1916-17, all rctimg Govern-
ment servants receiving. pensions from the lndian treasury. I would ‘respect-
fully, ask whether it would not have beeu possible for the Qovernment, at
& much cheaper cost, to have provided a managing agenoy if it was neoessary
to run these railway systems, on such a basis, and whether it is necessary to
forego such a huge share of the railway profits for the benefit of these Compan-
ies which, I contend, do very little effective work in the shape of management.
To quote the words of the Mackaye Commission in connection with the
debenture railway companies about which they were speaking : * the chief duties
they perform congist iu receiving the earnings of the line from Government
and distributing them to the shareholders.’

“ Then I would ask whether tho work of purohasing stores and of finding
employés cannot be better managed by the State than by the Railway Companies.
I bave already slluded to the fact that the East Indian Railway is really
a monopolist railway. There are no parallcl lines competing with t{nia railway,
aud consequently sume of the advantages which are associated with Company
management, the chief of which is that emulation and cormpetition leads to
efficiency and low rates, do not obtain here. The argument derived from
the advantages which must flow from a keen competition between rival
companies and the reasoning based upon the personal enthusiasm and
zeal of company officcrs’in’ cauvassing traffic, except perhaps in objectionable
forms, do not avail us here ; for the question with us,’on this as well as on other
lines, is how to meet the demands of a growing goods and passenger traffic,
The overcrowding of trains and goods awaiting ‘wagons needs not to be
emphasised. . There is no need to canvass traffic ; the traffic is at the door of
the railway companies.

“ Withregard to the facilities which companies afford for raising the
required capital it has to_be noted that the oagital of the Company is only
about 16} million pounds expected o earn a profit of 160 lakhs besides receiving
the interest thereon. With regard to the stook capital raised it only amounts
to 26 millions out of an aggregate capital of 260 in the ono case and 346 in the
other, and the interest on this is guaranteed by Government, I will quote a
few remarks from the Mackaye Qommission’s report pertinent to the subjeot.

.- ¢ Diregt Government ;iborrowinf is unquestionably the cheapest method of raising. money,
and if sufficient can bo thus obtained without materially - lowering the price of stock thire 1s
little reason o Jook to other methods, " v

“Short term debontures are condemned, as it is stated that the raising of
capital by debenture stock is-more expensive than by the issue of Indian -stock,
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because the debs nture stock is less popular. Auv argument that is gencrally

advanced is thal companies are uscful in the way of assisting Government in

raising oapital. 1 mey say thet thore is litt!e prospect after the war of gotting

largs funds from investors in England, and we shall have to rely on the Indian

investor more and more. Consequently this argument does not hslp thoso - who
.advocate Company management.

“Thon tho argument based on political pressure does not apply in the case
of &- country governed like India, aud I'do not think it is necessary to say
auything more ou this subject which occupies many pages in books doaling
with democratic countries. Of courso, a little healthy pressure is needed in the
interests of the tax-payer for the economio development of the country, and the
companies are an insuperable obstacle, '

“1It is assumed in favour of Company managoment that there is some
antagonism befween tho commercial principle upon which. it is said that
railways would be run in the one case and the methods which w.uld be employ-
ed under Stats management. The management of the three State rail ways—
Fastern Bengal, Oudh and Rohilkhand, and the North-Western—rofutc such a
theory.  The Bongal Government, the United Provinces Guvernment, and the
Punjab Government all with one voioe show their satisfaction with the manage-
ment of these railway systems under 8tate management. Then the increase in
the mileage of the Eastern Bengal and the North-Western seems to me to be
smaller than in the case of the East Indian, being about 23 and 14 per cent. as
against 35 per cent. in the case of the Kast Indian Railway. But in regard to
the passenger traffio tho State railwaysare in no way behind Company manage-
ment in promoting passenger traffic or goods traffic. The passonger traffio of
the RBastern Bengal Railway has doubled between 1905 and 1913-14,
having increased from 18 millions to 36 millions. The same was the oase
in ;. the North- Western Railway, the inorease  being from 80 to 61  millions,
and in -the Oudh and Rehilkhand from 107 to 21 millions; whereas in the
East Indian Railway it was 26 to 41 millions, or an increase of G4 per cent.
only. The percentage of goods traffic is similarin the case of Btate manage--
mont ; in the Eastern Bengal it was 81 per cent., in the Oudh and Rohilkhand
50 per cent., in the North-Western 70 per'cent., whereas in the Bast Indian it
was only 40 per cent. I am not going to push theso figures yery far, but suoh-
as thoy ave they at any rate do support my theory that State mavagement is not-
less efficient than Company management, and that the Stats doss not abandon
the commerical principle as soon as it takes over the management.

“Then, there is one strong point in favour of my proposal, and that is, that
if the Bast Indian Railway be taken up the- whole of Upper India from-
Peshawar to the Bastern border with a population of 150 millions would be-
under one single railwa(.{v gystem with the tariff rate improved aad simplified,
and that is a very considerable and decided advantage in favour of the adop-:
tion of such a policy.. The Mackaye Commission state: ‘The railways in
1906-07, it is alleged, failed to deal satisfactorily with the traffic offéring and
we are satisfled that this was the oase. The chiof complaint has been regard-
ing the inadequacy of the rolling stock. Bome witnessss have suggested that
the existing rolling stock is not worked with the greatest efficiency. There
may be room for improvement in this respect.’ And I believe the experience
of Government in this war when they have placed the whole railway system -
under one management shows that wagonscan be made to do more work than
was possible under the different systems in -pre-war days. Thisis what the-
Indian Mining Association says: ‘One of t‘he ‘gmtpst-dﬁowtles.m the-
gystem of Company management is: the barrier 1t raises between different
provinoes of India & railway. system preventing the economical haudling of-
rolling stock and trafo.” Then I have said alrea.’@y'tbp.t. complicated tariffs -
would be simplified and there would be no ‘rigidity in the rates. The-
general economic development can also- be fostered, at any rate in the
present stale of the industrial development of the country, uuder State
management more efficaciously than under Company management. Bir
7. R.. Wynne, speaking' on behalf of Government on a previous motion of Sir -
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Vithaldas Thackersey said that they had no powor to alter the rates for the bene-
fit of trade or industries, The Chief Qommissionit, Central Provinces, says that
good will result if it is brought home to the Railway Companies that rate wars
are exasperating to the public and arc frequently obnoxious to trade. As
regards disputcs about spheres of influsnce and ahbout short cirouits by the
construotion of uwow lines it is clearly essential that the Government of India
should lave o final say in the decision of such questions, Bimilar remarks
aro mado (7 shall not rosd them) by the United Provinces Governmen! and
by the Madras Government and by tus Bombay Government also with regard
to the noed for very much greater control than obtains at present. If the
Government are going to have greater control and provide the fundsand
have a board of directors prosided over by their own men practically I fail
to seo where the difference is between the Company management system and
the Stato management system excopt in the parting unnecessarily with a
certain proportion of profits.

*“Then, 8ir, the powers of thc Traffic Manager are onormous. Sir
Frederick Lely says:—‘The traffio manager wields an irresponsible power
over the conntry commanded by his railway which should not be entrusted
to any man, and least of all to one who, rightly from his own point of view,
regards nothing but his master's dividend and oeriain wide limits st down
by Government. By a slight re-adjustment of rates he oan, and sometimes
does, bresk down a flourishing trade or transfer it to another part of the ocoun-
try ; he can, aud sometimes does, orush & rising home manufacture in favour
of a foreign onstomer. An smended Oode of Civil Procedure occupies for days
and months the wisest of the land, but is of less practical consequence to the
eople of a distriot than a new edibion of their local goods traffic book.' And
Ea oites various instances as to how the Bombay Government felt them.
selves absolutely helpless in assisting indigenous match factories and other
factories in their growth against the obstruotion of the Companies who felt
legitimately %bngs that their interest was jeopardised. I may draw the
attention of Hon'ble Members to the example quoted at page 97 of the
book. ‘

“ Then another argument that is advanced is that Company management
is more economical, If we turn to page 104 in Volume XIX you will fiud
that the higher officers of Companies are paid very ‘much higher salaries than
the State pays similar officers, and the evidence also shows that in regard to the
rest of the staff the pay is very nearly the same; again the Companies cannot
manage to obtain the same efficient staff of engincers and other servants as the
State does because the Btate haa got certsin advantages in the market which the
Oompanies do not possess. Thus you find & Jess efficient staff, but more highly

aid in ocontrolling Company-managed railways. .If is also clear that one of
the argumonts whiol were advanced against the employment of Indians in the
higher ranks in the State railways was that in the Companies’ service there was
hardly any Indianin the higher ranks. It was stated in the evidence that in the
Bengal and North-Western-Railway there was one engineer out of 88, in the Rast
Indian one out of 45, in the Bombay, Baroda and Central India 8 out of 58, and
in the Great Indian Peninsula 4 out of 91, all these being Assiastant Engineers and
some of them only temporary engineers, whereas in the Bastern Bengal Railway
the Chief Engineer was an Indiau trained man, one of the deputies was also an
Indian Bogineer. I do not say the position is satisfactory on Btate railways,
but it may be said olearly that the position is nearly hopeless with regard to
Companies, although perhaps under the pressure of the approaching revision of
contracts railway companies seem {0 appear to be a little more reasonable at
present than they were in the past. Sir, therefore, from the point of view of
‘the emg)loyment of Indians, from the point of economy, from the point of
view of the industrial development of the country, you find that Uompany
management is in no way superior but in many respeots inferior to State manage.
ment, That being so, the financial position clearly shifts the onus completely on
to the other gide, and it would be impossible, I think, under the circumstances for
any ono toocontend that Government or the people would suffer by the Bast
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Indian Railway Company, being {aken over for management purposes by the
Government. 1may ali- advance another argument in support of my contention
and that is that wo shall acquirc experionce over  system which is homogenous
and spreading over a wideaiex ; and in length the Oompany and Btate lines would
bo aboul two-thirds and one-third, aud there would be au op ortunity of
testing on a large scale the methods which at present prevail in Il:ldin. What
the future may bring forth it is difficult to say, but experience may show that
changes are absolutoly neoessary in the methods of management. 1t may e
said that there would be ovor-ceutralisation and that Government would not
bo able fo cope with tho inoreased work, but even now they have to make
provision for suporvision and Tocal Govornments which at present are
absolutely holpless in the malter may be utilised. It might be possible for
this purpose to utilise the services of district boards or newly constituted paid
boards. Burely there is enough meroantile talent available for the purpose.
I hope, tharefore, that the Qounoil will unanimously adopt the suggestion I
have made that the State should take over the managoment,

. The Hon'ble Sir George Barnes :—“I think, Bir, that it would
be well that I should rise at once and tell the Council what the position of the
(overnment is in regard to this matter, As tho Hon'ble Member has just told
ug, this Resolution was originally put down by tho Hon’ble 8ir Ibrahim Rahim-
tools for.the Beptember 8ession 1n 8imla. The Resolution as it then stood, and
88 it now stands, was divided into two parts. The first part is that the Couneil
recommends to the Governor-General in Gouncil that the contract of the East
Indian Railway be determined by the B1st December, 1919. The latter
part of the Resolution is that tho State do take over the management of that
railway system from that date. 8ir Ibrahim Rahimtoola said that he was
uite willing to put down only the first part of the Resolution for the Simla
aeesion:- A8 s thescoond: part, he agreed that it should stand over and be
dealt with in the Dethi Bession.; The first part aooondinﬁy was put down and
disposed of. - I promised Bir Ibrahim Bahimtoola in Bimla that notice would be
given to determine the contract, and notice was duly given in Qotober, and the
contract. will be determined on the 81st December, 1918. * Now the reason why
I asked 8ir Ibrahim Rahimtoola to postpone the second part of the Besolution was
that the Government had in September last only just sent forward their recom-
mendations in the previous month. As a matter of faot our Despatoh was dated
17th August. Consequently the Despatch had probably not reached England,
certainly there had been no time fo consider it. In view of the remaining
ri of the Resolution which had been postponed until the Delhi Beesion, the
overnment felegraphed af the end of last year to the India Office inquir-
ing what answer could be given to the pending Resolution in the Legislative
Oouncil, and inquiring whether they could give us an answer to our Despath
of August. Thereply to our telegram was :—

-$ Your telegram dsied December 6th, Iam afraid thab reply to your despatoh dated
August 17th cannot be promised by date named.’

I think that date named was the beginningof February. It went on—* It
requires very oareful consideration and must swait Mr. Montagu's consideration
anhis return.’ Well, the position to-day is that consideration of the whola
question must stand over in England until the Beoretary of state has returned
fo England, This seems to me not an unsatisfactory position so faras the
Members of this Council are conoerned as nodecision has been arrived at, and
no decision will be arrived ab- without hearing the views of everybody who
wishes to express his views, The report of the debate to-day will of course be
printed, and I can promise Members that it will be sent home and laid before
- the Beocretary of State. Now, in these circumstances, there is really nothing that
I can eay to the Council except to poir.t out exaotly wha.t the glternatlves seem fo
be. There seem to be three alternative methods of dealing with the Bast Igdinn
Railway, and each alternative has special advantages attaching to it. There
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is first the alternative that the Hon’ble Mcmber has put bofore the Councii,
namely, State management, the second alternative is the continuance of the pre-
soui state of things, that is to say, management by & Compsny domiciled in Eng=
land but subjsct {0 a large doorease in the share of profits taken by the annuitants.
The third slternative is one which I do not think has been touched upon by the
Hou'ble Mover of tlhe Resolution, is mauagement by a commersial Company
domioiled in India with Rupee capital and a mixed Board of Buropeans and
Indians. Now, 1 do not proposs to set up an argument, on one side or the
other. I propose to leave that for mombers who feel strongly in favour of any
onoof those throoalternatives. Ihope that tho Hon’ble Mcrber will feel when
this debaie comes to & close that if it has elicited the opinions of members of the
Coungil that result will have served his Furpuse, and I Lope that he will not
pross the Resolution to a division hut will ask tho leave of the Oouncil to with-
draw it."”

The Hon’ble Maharaja Sir Manindra Chandra Nandy
of Kassimbagar :—~ 8ir, the Bast Indian Railway is one of the oldest and
largest lines of railways in all Upper India. The first sod of this line was
turned in 18563, during the time of Lord Dalliousie, and the first section, from
Howrah to Pandua, was opened two years later. The line was construoted by a
Company under a system. of Btalc guarantee, and though purchused by the
Government by payment of annuities to shareliolders, it 18 still being managed
by a Company whose period of lease will torminate in December, 1/19. Sir, the
East Indian Railway Oompany has under its control nearly 8,000 miles of Rail-
ways,and its resources are vaster than evon those of some of the minor Kingdoms
and principalilies of Enro]pe.' Nearly 72 orores of rupees have been invested
in it, not an inconsiderable portion of which has gone to swell our national
debt. Its.net income-comes o nearly six crores and a half a year, but it
does not pay to the Btate more than two orores and a quarter annually. Bir,
I.beg:to submit in the first instance that if the mam:sement of the- Company
were transferred to the Btate, the 8tate certainly wonld make a much larger
profit out of its workiegh:l:m the Company chooses to spare for it above its
guaranteed interest. - would mean, B8ir,: additional prosperity - of the
people. -In the second instanoe, the Bast Indian Railway Company is managed
from London by a number of directors who very seldom come in touch with
real publio opinion of the Indian section of the community.

“ 8ir, if governing India from the Indian hill tops be so bad as described in
the report of the Mesopotamian Commission, how much worse must the ad-
ministration of & Company be whose headquarlets are located in London ? - Sir,
in consequence of this isolation, the grievances of the Iadian community,
which are many and varied, including ill-treatment of Indian officers-and pas-
sengers, do not reach the Board of Direotors in London, and in consequence
we are made to shift for ourselves as best as we may. I have got, Sir, a third
submission to make.  The East Indian Railway Company has an Agent in
India, who has under him a Traffic Manager, a Ohief Bngineer, & Looomotive
Buperintendent, a 8tore-keeper and an Auditor, none of which offices has ever
been filled, or is likely to be filled in the near future, by an Indian. But one
of our main grievances in connection with the management of this Railway is
not that no Indian has ever been able to reach the top of any department of
the servioe of this Company, but that there are so few. of them in its service
onj()’yini a salary of even more than Rs. 800 a month. Bir, it isevidently a great
slur on Indian intelligence : and if qualified Indians can now sit along with
His Bxcelle: 1y the &ioero - in the highest Exccutive Council of the Empire,
I really do not seé why a Lrge number of them should not be allowed to man
the higher rungs of the servioes of this Company. B8ir, I have no doubt that
as 800n as the management of the Company passos into the hands of the Btate,
this grievance of the Indian people would vanish in no time. Taking all the
above points together, I have no hesitation, 8ir, in supporting the Resolu-
tion now under disoussion, In conclusion, I would like to remind the Couneil
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of the dictum laid down by John Stuart Mill more than half a century ago
that *in the partioular circumstsinces of a given age or nation, there is scarce-
ly anything roally important to the general interest which it way not be desir-
ablo or even necessary, thal the Government should take upor itsolf, not
be_aﬁnuse private individuals cannot cffectually perform it, but becauso thay
will not.’ ”

The Hon'ble Mir Asad Ali, Khan Bahadar :—« Sir, I Tise
to support the Resolution moved by my Hon’blo friend Mr. Sarma. The Hon'ble
Mover bas pul his case so well beforo the Council that T do not think it necossary
to detair the Council any longer by vepeating the same arguments. As tho
Hon'ble Member in charge of the Department has exprcssed a wish .to know
the views of the Members, I beg 1o say that I am one of the supporbers of this
Resolution. I hope the Member in charge will place the prooeedings of .the
debate before the Becretary of Stute with his favourable endorsement, for his

acceplance,”

The Hon'ble Rai Bahadur B, D. { aukul :— This Resolution
has ry whole-hearted support. In my opinion the intercsts of the péople and
the agricultural and industrial development of the country should be the highest
objective and the guiding principle of the railway administeation in this
country. It is not possible to-attain this high ideal so long as tho railway
administration continues to be under the management of the Companies. They
are not amonablo.to Indian public opinion.

. They are generally indifferent to the convenience and comforts ‘of the
great bulk of their fravellers, namely, the 8rd class passengers, who coatribute
more than 88 per.cent. of their yearly profits. The Government have -already
been.managing nearly 8,000 miles of the railway lines under their direot-oontrol-
and the addition of a few more thousand miles, I do not think, will ‘mean
auy partioular incotivenience o the State. Rather the great advantage would
be that the Government will have more money available, which, at present, goes
to shareholders, in the shape of dividends, and the same could be more profitably
utilized in the way of providing greater facilities for education and. sanitation,
whicl are the prie nceds of the -country at present and the progress of which
has been greatly hampered owin? to Jaok of funds. Then there is a further and
a great advantage, namely, the ill-treated passengers will have bettaz: ,opportu-.
nities to have their complaints' heard and grievances redressed in a more
effeotive manner and with greater promptitude than they at pros.ut have. For
these reasons, Bir, I beg to supporf this Resolution, ”

The Hon'ble Raja Sir Rampal Singh :—“ Mr. Vice-Presidont,
it is not without some diftidence ihat T rise to mgke a few observations -in
support of the Resolution moved by my Hon'ble friend Mr. Barma. The ques-
tion is of too technioal a nature to enable me to form an independent opinion
of my own. The opinions on the subjeot that I have come acros are also of
so conflicting a nature that no definite conolusion oan be arrived at by a lay-
man like myself. Therefore I venture to express my opinion on the matter
only frowm & common sense point of view. The Btate is the owner of the line
in question, but its management is in the hands of the East India Company
under certain: conditions. In aocordance with those conditions the State has to
provide expenditure needed for improvements, repairs etc. The East India
Company gets & share of the net profits besides guaranteed mtc;\res_t
on the deferred eunuity amounting to £6,650,000 held by them. This
share .is a little above Rs. 28,00,000 in. the year 1816-1917. REven if
the question of determining the contract -be nmtﬁly decided on a ocon-
sideration of £ &. d., 1 would unhesitatingly say that the State ought to take

§12 p.x.

818 pk

818 ».x.



817 p.0,

1000 RESOLUTION RE BAST INDIAN RAILWAY COMPANY'S
CONTRACY.

[ Baja Sir Bampal Singh; Sir Hugh Bray.] [18tr Marcm, 1918.]

over the management under direct control. Thers is no doubt the Btate
cxeroises very great oontrol over the management under the present conditions,
but why should not the full net earnings come to the Stato instead of a portio:
going to add to tho dividends of the shareholders of the Company.
The Btate is already managing - cortsin lines, and I desire that this
department of tho Slate should got devcloped and gradually all lives af
presont owned by the State but managed by Companies on ils belalf may
come under its dicect management. Such msuagement will be more ameu-
ablo to public opinion and the people will have a potent voice in it. Besides
that, T have rcasons to believe that Siute management will nmore readily acoom-
modate itself to the commercial and industrial requirements of the country
than that of a Corapany which has other demands to satisfy. With these few
words I beg to support the motion.

The Hon’ble Sir Hugh Bray :—8ir, I think that I ani not
alone, although I seem to be alone so far in this Couneil, in thinking that the
managcment, of the Bast Indian Railway is tho most efficient in India, and the
State will do well to retain it or at the very worst, to retain it for the period
of the war and one yeer afterwards pending further consideration of the-
gabject. It is diffioult to discues the Resolution mow before us without
launching out into the sea, that very wide sea, of a disoussion on the merits
and demerits of Btate ownership and management of railways. In Indis, we
have arrived al a compromise, and I think a happy compromise, of which the
Bast Indian Railway isa favourable example. Personally I am in favour
of Company management and Company ownership, beoause I believe it to be
the most efficient, and I place efficiency first. But if we must have Biate
ownership and Btdte control, let it be limited on the lines very much for
instance of the present arrangement withthe Bast Indian Railway Company.
‘What does my ﬁon'ble friend hope to achieve as the result of his proposal ?
Does he expeot groater efficiency? Ho has told us that he expeots financial
economy, greater development and greater efficiency. Now, Bir, I look upon
all these as pious but unjustified hopes. Any way he has attacked what is in
my belief the best managed railway in India, and I do not think he will effect

rester efficiency or greater development if he puts the management in the
de of the State.” My Hon'ble friend has quoted a lot of figures by
which he makes out that Government would bave had tremerddous funds
to spend if it. had- undertaken the management of the Bast Indian Railway,
but I submit with all deference that it is & very hypothetical argument. It
does not follow that there would bave been these profits if the Btate had
managed the Railway. ,

“Then he says that the onus of proof lies on the people who want to
ocontinue the existing state of affairs. That does not seem to me quite fnir,
Burely, if anybody wishes fo make a change if is for him to prove that the
existing state of affairs is bad. .

“ Another point that he'referred to was the striking fact that so man
retired officials figured on the Boards of Railway Companies. Well, I submit
that after they have retired they are quite independent and they have got
there full scope and freedom as they are no longer under Btate control,
Perhaps that is why the sucoess of the Company is assured.

“ There is vne other possible argument put forward to support the claim
of Btate management, and that relates to military reasons, but I do not think
my friend referred to it. I dispate his efficiency, I dispute his economy and
I dispute his contention that Government would have made profits which the
Oompanies have made. 80 there remains, I think, only one object or result,
and that is the political one. Now with the entry of politics into railway
management, out goes efficloncy and down goes revenue. '

. “The world is full of instances which prove this. If arailway belongs
wholly or partially to] the Stateor the people, it does not follow that the
management of it for the Btate or for the people is best done by the Btate or
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by the people, and expérience elsowhere has shown that T'arliamentary inter-
ferenoe in the running of the railways has been not for the benefit of the paopie
at large, but to satisfy local or sectional or even personal interests. There aro
duties to be porformed by the Btate which are unsuited for popular inter-
foronce. One is the judicial, and 1 maintain another is the management of
railways, and the best way of guarding it from detrimental popular interference
I8 to place the management under an indepoadent bod y under sufficient control,
with, if possible, an interest in the results. - That I suggest is oxactly what we
have in the oaso of the Bast Indian Railway, and I find no reason for disturbing
an arrangoment that is working satisfactorily for all partics. I will, Bir,
without underiaking a dissertation on the subject of State versus Company
ownership and management quote a few of the, I think, acoepted argunients
in fayour of the Jatter. ‘They are disputed, I know, by my friend, bul there are
two sides to every question,

“ Private enterpriso is bolder, Companies are more flexible, more ready to
take risks and, try experiments in now methods. A Company will raise money
more easily, and, even if it should pay more for it, will, as |a rule, make it -go
further. _i{ailway management is essentially 8 commerocial business requiring
commeroial :ptitudo and training. A railway man must keep abroast of his wo:k
and work at all hours, If he fals, that is under & company, a better man takes
his place; whereas in & Btato system it is too often the osse that seniority
counts ror :noro than merit or special qualification. There is no room, Sir, for
the dilatory methods of & bureauoracy in railway management. Private
Companies lead and have always taken the lead in inventions and improve-
ments. It would be diffioult to point to a single important invention or
improvement, the introduction of which the world owes to a State railway.

-The Germans have written many books on. railways, somc of them valuable,
but in practical operation thay.gfave taught the. world nothing. Ts it only a
" coincidence that they are 8tafe Railway officials? But I think most Mumgen‘;'
of this Oouncil know the case for Company ownership and management fairly:
well.". - There hss been a great deal written on the subject, and I will not weary
them with more of it. On the other hand, what are the  argumentsagainst?
I think my Hon'ble friend has mentioned a good many, but 1 do not find any-~
thing that is not, I think, answered and met by the confrol that is exercised by
Government in this couatry as in the case of the Eust Indian Railway. '
“I may perhaps suggest that this Resolution seems to me to come &
little oddly from my Hon’ble friend from Madras. We in Bengal, I think,
rather look upon the Bast Indian Railway as ours, and we have it and the
Eastorn Bengal State Bailwuy constantly before our eyes, and though compati-
sons are odious, and I intend no reflection on the -officials of the Eastern
Bengal State Bailway, who arc viotims of a system, I think there are few
cf us who have any doubt whatever as to which railway is the bost .managlﬁ
few of us who would wish to see the present- management of the East Indian.
Railway terminated and taken over by the Btate.”

The Hon'ble Mr. Surendra Nath Bannerjea :—*Bir, I vome
from Bengal, and I regret to have to say that I entirely dissent from the view
which has been put forward by my friend to my left. In comparing the FEast
Indian Railway with the Eastern Bengal Btate Railway I am prepared to give
the preference to the Bastern Bengal State Railway, and for the reason that
I kuow it best. I am a daily paseenger and I know the management of the
Eastern Bengal State Bailway has, and I will say this, it is excellent. But, on
the other hand, when I have travelled by the East Indian Railway I have
found thst I am sometimes put to serious inconvenience, very serious 1nconve-

nience, and that is not only my complaint, but the complaint of other Indian

passengers who travel by the same railway. Therefore our experiences differ in
this matter, and if the experience of the Indian community were to be pitted
against the experience of the Buropean community .(both of us are more or less
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representative men), I think it may be said that the experience,of the great body

of people who take advantage of the railways is against the management of the
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Enst Indian Railway by a Company. Again,it bas been said by my friend
that when politics enter « railway down goes the railway. 1'do not know
that politios ever enter into railways. Ifyou eay that when Government con-
trol railways the revenue goes dow, then 1 challenge the statement. Isita
fact that on the assumption of the admiuistration of the Eastern Bengal Rail-
way by the Government tho revennos of that Railway have suffered ? ~ I think
my Hon'ble friend the President of the Railway Board will be in a position to
give me an answer in regard to that watter. But if thero had been any serions
decline of rovenue I am quite sure the Government would not have continued
the management of the line in its present condition. 1am sure a change would
have followed.  Tam sure Government would not quietly and silently have
accepted a steady diminution of revenue, Therefore, I think that position is
untenable—at any rate, it is not a proposition which can be proved bya refer-
ence to one or two facts. But there are these broad facts which I think
support the Resolution of my Hon’ble friend. The profits of Company-managed
rallways must go into the pockets of the Company. 'The profits of Govern-
ment-managed railways must go into the pockets of the tax-payer. Which is

referable, let the Oouncil answer. I think that the profits of railways which
gave been financed by the State ought to find their way into our pockets, into
the pockets of the State, swell the revenuocs of the State rather than .those of

the Companies.

*Then, 8ir, there is another very important fact which Las to be borne in
mind. The Government is daily becoming wore aud more amenable to the
control of public opinion. ('ompanies do not stand in that position. There-
fore the more Government-managed railways we have the greater will be the
coutrol of public opinion over those managements, and that is already seen in
the manuner in which Government-managed railways are ocontrolled.  For in-
stance, one of the great inconveninnces of the Enst Indian Railway Company—
and all my friends must be in a position to testify to that fact—is that there
is no adequate arrangement for providing refreshment for Hindu passengers.
They are left to shift for themselves. Take the North-Western Railway,
which is a State Railway, they have been able to make provision for that
purpose. Why should not the East Indian Railway be able to make similar
arrangements ? They do not care to do it ; public opinion has not sufficient
oontrol over them. If publio opinion had the control, it would have been

done long ago.

“Then, again, take the employment of Indians in the higher ranks of the
East Indiau Railway administration. 8ir, I find it stated that there are
(I have got the figures with me) only about a dozen Indians on the East
Indian Railway drawing salaries ranging from Rs. 300 to R¥ 650 and none
above Rs, 650. That is not the case with the Eastern Bengal State Railway,
which runs for only about 200 miles. The Chief Engineer was an Indian, as
my friend has pointed out, and some of the higher officials are Indians. You
do not find that on the East Indian Railway line for no other reason than

* that public opinion lias no control over it. Therefore, Bir, having regard to

§81 ».%,

thess circumstancee I think the Resolution of my Hon'ble friend ought to be
acoepted.

“There ib another consideration of the gravest importance. World-forces
are all poiting to the nationalisation of every branch of the ldminist.ration.v
The railways must be nationalised, and the first step towards nationalisation
is the assumption of control by the Government and, as the Government will,
I hope, be nationalised within a measurable distance of time, Indian opinion
insists upon the macagement of railways being taken over by the Government,
because it is-the first definite step towards that nationalisstion of railways to
which we all aspire, and that in the best interests of the country.”

The Hon'ble Dr. Tej Bahadur Sapru ;—* 8ir, I do not propose
to make any speech. I will content myself by expressing my entire concur-
rence with my Hon’'ble friend Mr. Sarma.” , .



RESOLUTION EE EAST INDIAN RAILWAY COMPANY'S 1003
CONTRACT.

[18en Maxow, 1918.] . [Mr. Sastri; Mr. K. K.-Chonda; Sir Dinshow
Wacha; My. 8. N. Bannerjea. ]
The Hon’ble Mr, Sdstri:—*8i:, I likewise support tha Hou'ble
Xr. Sarma’s Resolution.”

The Hon'ble Mr. K. K. Chanda:— 8ir, T wish to do the sams,
and will not,detain the Council with any remarks.”

- The Hon'ble Sir Dinshaw Wacha :-“I am not prepared on
this subject to support the Hon’ble Mr. Sarma’s Resolution. It may be a very
good one, or it may be a very unuseful one ; but I entirely agree with what has
fallen from the Hon'’ble Member for Commerce and Industry that the présent
is rather a premature time to disouss this question, when the whole Despatch
which was sent some time ago to the Secretary of State is now before the India
Council, and when some time must clapse before they are able to cousider the
whole question and give us the benefit of their own views. I know that Bir
Ibrahim Rahimtoollah was very keen on this question, and that ho had pressed
this Council toaceept his views. I know also, as a matter of fact, that the
majority of my conntrymen ae in favour of State-managed- railways. That
is true, but apart from the prematurity-of this Resolution, to me it seems
to be a kind of what you would csll a*far cry.’ - There are very many ories
taken up by my countrymen which, when aualysed, broadly spesking, come
to nothing. - A variety of shibboleths are from time to time pronounced,
political shibboleths, comraercial -shibboleths, industrial shibboleths, which
when examined and analysed-in all their ‘multiplicity of -details will be found
to be hollow. .They resolve themselves into dew.

“ Now, 8ir, I do not protend to any special expert knowledge of railways,
but T may say that, like finance, I have studied railway literature for many
years past—in fact, for the past 40 years. I have road also many great author:
ities on the one side and on the gther. The Hon’ble Mr. Barma has quoted some
extracts from an anthority, whose name he has not given, but I have also read a
great mauy railway books by well-known authorities on the one side and on the
other bearing on the railway administration of Germany, of Russia, of France,
of the United States, and of England. There are books and books; there are
also what you call interests and interests. There are class interests everywhere,
in Europe, in the United States; and here. But a question. of this character has
to be considered on its own independent merits free from all olass intorests,
We must, in the first place, havea very broad ground on which to stand and
soar above all class interests and olass biases, and the second thing necessary for
us is to go upon a sure foundation, the foundation of facts. Those facts are of
a very elaborate charaoter, and, if we examine the merits and demerits of -the
question, we shall’ find that there is nothing special to choose between the one
method of management and the othér. I have tried to fathom these nerits
and dewerits for a long time, and T have come "to the conolusion that the
millenium will not arrive nor will any of those advantages to which the
Hon'ble Mr. Bannerjea has referred accrue if your railways are to be managed
in future entirely by the Btate. I deny that the happy millenjum will arrive.
There are no miracles to follow. ~The State will manage just as the Companies
manage. It is said that the State should manage the railways because it is right
and that publio opinion is backing them. If so, I should like to ask the Hon'ble
Mr. Bannerjea whether the hammering away in this place yesterday and to-day,
and even to-morrow, on the Publio Services Commission has brought any good 4
Public opinion is there, but what have you been able to do . p¥

The Hon'ble Mr. 8. N. Bannerjea :—* May I rise to correct a
oint. I did not say that Iam right because public opinion is right. I said-
‘am right because I know it to be right. I am a daily pascenger myself,and I

have seen these things and felt them ; I speak from personal experience,”

The Hon'ble Sir Dinshaw Wacha :—* 1he Hon’ble Member’s
personal opinion is one thing. The question as to how far Btate-managed.

8.3 r.x,
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rsilways nro better or how far Uompany-managed railways are better is a very
large and complex ono and cannot be decided by the personal experience of a
single man. It isa very difficult and complicated question in my opinion, and
it is no use disoussing it in the light-hearted fashion that has been done here -
to-day. 2
“ With very many of the poiuts which the Hon’ble 8ir Hugh Bray has
brought to the notice of the Council 1 agrec, becausc a8 & business man he
fully knows many intricate -matters connected with railways, and I think,
therefore, that most husiness men will be able to agree more or less with Bir
Rugh Bray, whatever the opinion of my ignorant countrymen may bs to the
contrary. If, Mr. Vice-President, my counirymen will study the history
of railways better thoy will fiud that for years together the East Indian Railway
was the mainsiay of the Government when it was even managed by itself. Of
course, they do not know that, even aflter 1880, when tho Government acquired
the railway but leased it for managements. Why was this? Beoause it 1s the
most efficiently-managed railway, and its efficicucy oan bo decided in one way
only, and that is by the results. There was the North-Western Railway which for
years together was called the Cinderella of State Railways. The Railway owns
many miles of lines and bas a capital of soinothing like 80 orores (the ILion’ble
Bir George Barnes will correct me if I am wrong, I am speaking from memory).
Take any Railway Administration Roport. What will you find? Kor years
together this the largest State Railway incurred losses after losses by lakhs.
It was State-managed -without any interference from anybody; Government
alone was the authority, and this is what happened. Well, Bir, other railways,
even guaranteed railway companies, also made losses for years and years tagether,
And who supported the Goverument and tried to diminish the burden of
taxation? The East Indiac Railway, and in a smaller degree the Rajputana-
Malwa Rail'ray. -That is all up to 1804-05, These two railways gave
you the bulk of .the profits. Had these railways ulso been losing conoerns,
why the revenue would bave suffered and you wonld have had to bear the
burden - of larger taxation “than at -present. That;is the point. If you read
the history of each of the railways from the very ;beginning—they are given
in the Railway Administration Keports and those who run may read—
you will find that there is not much to choosc-hetween a Btate-managed
railway and a Company-managed railway. Of oourse, there is the big cry
about the discomfort to passengers and many other small things. I do not
deny them. Those must be remedied. But what are these small things com-
pared to the larger and statesman-like question that has been raised ? I do
admit that there is a ory about the passenger service.” But can any one with
confidence say that the passenger service on State-managed lines was not equally
complained of ? Both railways are thesame in this respect. I do not think,
Bir, that, unless there is & very thorough independent 1uvestigation by inde-
pendent men, they ocan come to any decisive conclusion whether a Btate-
managed railway is better or a Company-managed railway is better. Tossibly
they will beequipoised, But, situated as we are in_India, and situated as the
Government is with so many. burdens and. the demapds made upon them
for a variety ‘of objeots, specially Educstion and Sanitation, it will be far
better for the Government, for a time at least, to" let these two classes of
railways go on working side by side and find out in that way which is more
advantageous for the public. It isnot a question of mere figures or statistios or
of personal opinion. It is something more than that. My Hon'ble friend
Mr. Sarma quoted so many per cent. of the East Indian Railway's profits. True.
He has beon quoting these figures for the last three years, But they are ‘war
figures, and when the war is ended you will find that all this revenue will
collapse 2 :

The Hon'ble Rao Bahadur B. N. Sarma :—“I quoted pre-war

ﬁgw. ”

The Hon'ble Sir Dinshaw Wacha :—* Very well, you may take
the pre-war figures ; but even then you will find that sll the years are not
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regnlar. Bometimes a famine ocours, and famine brings more railway revenue
than ordinary trado, because of the larget quantity of grain that has to be
carried. T'hen, export trade ia sometimes vory hoavy and at other .times vory
small. When export trade is not very brisk railways suffer, while when
export trade is large the railvays do wel:. Even in recont years there had
‘been railway deficits. All these are considerations which have to be taken
into_acoount. ''nere are very many economic factors which bave to be conasi-
dered very serionsly before we can come to any conclusion on this subject. I
think, Sir, withont taking up more of the time of Oouncil that it would be
wiser on the part of my friend the ITon’ble Mr. Barma if be postponed his Reso-
lution till, as the Hon’ble 8ir George Barnes wisely said, this Despatch from the
Beeretary of State arrives and we know ag & matter of fact what is thesituation.
If my personal opinion were taken, I do say that after studying this question
very minutely, after studying the American, British, German and French
r;ilzay systems, I say emphatically that Company management is the better
of the two,”

The Hon'’hle Mr, M, A, Jinngh :—* 8ir, I am very sorry*to sa
- that I do.not agree with the Hon’ble Sir Dinslaw Wacha in what he saidt
namely, that we should postpone an expression of opinion -in this Gouncil
until the Government of India’s Despatch has been dealt with by the Bocretary
of State for India. It is quile obvious that,” whatever Despatch the Govern-
ment of Irdia have sent lione, they have made ocertain recommendations—
oertain deflnite recommendations. Those recommendations have gone to the

842 pis.

Beoretary of Btate for India for his deoision ; and they are under considere ,

ation. - Suroly after his decision is given it would be futile for us to disouss :the
subjeot in this Council and fo express our opinion, -Therefore it seems to me
obvions that those who are competent {6 express an" opinion on this question—
+ whioh is a highly technical one-—should-express their.opinion now.
- % Now, Bir, I was very mdch amnsed atid also instructed by two speéohes
to which I listened to-day on this Resolution, the ong coming from the Hon'ble
8ir Hugh Bray and the other from my friend the Hon'ble Mr. Bannerjea. The
Hon'ble 8ir Hugh Bray made out an excellent case for Company management
on the ground that the Governinent is incompetent; that it is a bureauoratic
Government and unable to manage railways. -AsI listened to him I really
-thought that, though- it was his:voice, the sentiments and views wero those of m
friend the Hor'ble Mr. Bannerjea. And when I listened to the Hon'ble Mr.
Bannerjea, although I recognised his voice, the sentiments he expressed
were Sir Hugh Bray’s sentimounts; because the Hon’blé Mr, Bannerjea con-
tonded that the Government was fair, that it managed everything efficiently,
and that it listened to public opinion. But Mr. Bannerjes can bear personal
testimony beoause he is a fréquent ‘traveller and ‘pasenger on ‘the ‘Bast
Indian Railway....” -

-+~ The Hon'ble Mr. 8. N. Bannerjes :— Daily.”
The Hon'ble Mr. M. A. Jinnah :—* Daily; and the Hon’ble Sir

Hugh Bray also is competent to express an opinion as & merchant, and a promi-
nent commercial figure. It seems to me that there is a great deal to be

said on both sides, namely, for the advocacy which favours State manage-

ment and for the advocacy which favours Company management. Now:
all that I .can say is this, that we - kuow this, -that publio opinion in
India, as far as one is able to ascertain, is oertainly more in favour of
State management than Company management ; aud what strikes me is this
- that if it is going to be Company. management, and not State management,
a8 ‘s man of commonsense I should say that the Company should at least be
domiciled in India and not in Great Britain. Therefore public opinion
favours State management as best ; but the next best thing to that as it strikes
mo, although I am not competent to say whether Btate management is better,
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or Company management is beiter, is that if it is going to be Company
managewment, it shovld be by a Company domiciled in India.”

The Hon'ble Pandit Madan Mohan Malaviya :—* 8ir, I am
sorry and surprised that after having listened to the specoh of the Hon'ble the
Member for Oommerce and Industry the Hon'ble Bir Dinshaw Wacha should
have disputed the propriety of the discision which has heen raised on the

Resolution before the Council. I fear wmy Hon’ble friend has boen exhibiting
8 little too much impatience over some of the recent disoussions in this Couneil,
and T regret to think that he has not been quite fair to his Colleagues who
have raised these questions in dealing with them in the manner he has done.
But I would not say anything more about that, My Hon'ble friend admits
thai the majority of our fellow-countrymen want State management ; but be
says they are cries of ignoranoe, as * shibboleths’ and so on. With all my respect
for my Hon'ble friend I must say that he js mistaken in this view. Both heand
the Hon’ble Sir Hugh Bray, whose views he ondorsed, gave reasons for being in
favour of the management of railways by Companies as agaiust that by the
State. But there was one outstanding point which neither of them answered,
and that is that the State, i.e., the pu?)lic has to saorifice a large revenue under
Company management. The Company which is managing the East Indian
Railway at present, under a lease from the Government, is receiving between
20 and 25 lakhs every year as its share of the surplus profits. After the
Government has paid the interest which has heen guaranteed on the Company’s
debentures, after it has paid all the working expenses, inoluding tho salaries of
the Company's officers, and the expenses of its London Board, in addition to
all these charges inourred in India and in England, tho Company receives

" between 20 and 25 lakhs a year from Government for the mere management

of the Railway. The total amount of the share of the surplus profits earned
annually by the various Companies which are managing our State railways
is over six times as much, and it has been steadily growing. In 1909-10
it was 48 lakhs; in 1916-17 it stood at 115 lakhs a year; in 1013-19 it has
been budgetted at 160 lakhs & year. The surplus share of profits which we
have been 1.Qayini to the Companies is, therefore, a very considerable item.
Now, we urge that the State should take up the management of State-
railways. There is no question here of the ownership of thess railways.
The Hon'ble Sir Hugh Bray is rather late in the day in saying that Companies
should own railways in Indis. The Btate is the owner of all the trunk lines.
Our whole contention is that as the Btate manages some of the railways which
it owns, it should take the others also under its own direot management. This
would result in 1€0 lakhs being saved on the basis of tho present revenue, In
the ocourse of time this nmount will steadily increase, and we desire that this
inoreasing income should be secured to the people. If companies manago the
railways the surplus share of profits is taken away from the people and the
Government. We want that whatever prolits ‘are earned by railways, being
contributed by the people, should go to the State exchequer and be avail-
able to the people through the Btate exchequer. That is the one argument
which stands out above all others in the disoussion. No reason has been suggest-
ed a8 to why we should continueto make this tremendous sacrifice of revenue.

“There is another point. The Hon’ble Bir Hugh Bray did not disouss
military reasons, but they are important enough not to have escaped his
attention. One dissdvantage of the present system of Company management
has been exhibited this year. As we know the Government thought it fit
during the year to enbance railway fares. The revenuo from this source has
been very considerable, and a considerable sum of the profits has gone to
the Companies. This has been a matter of serious complaint. If the people
felt that at a time of war enhancements wera made for the purposes of the war
and went to the State exochequer, there would have been much less complaint

 than there has been now when people know that part of the profits which

have been made in‘the interests of the State and in the public interest are
to be shared by companies, -
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“The Hon'ble Bir Hugh Bray has stated i{ as his opinion that the Tast
Indisn Railway is the best-managed, the most efliciently-mauaged Railway
in India. 1 am sorry to eay, 8ir, that I cannot agrec in that view. 1 have
travelled & good deal in this couctry over the North-Western Railway, the
Cadh and Rohilkha:d Railway, the Eastern Bengal State Railway, and a
grealc: deal over the East Indian Railway. 1am sorry to say, but it has to be
said, that il the Lon'ble 8ir, Hugh Bray inquires he will find that there is
among Indian gentlomen, passenge:s from the 1st to the 3rd olass, much
cowplaint against the management of the Last Indian Railway.

“The management of the Oudh snd Rohilkhand Railway is immensely more
popular. The managoment of the North-Wostern Ruilway is also much-more
popular, It attends better to the comforls aud conveniences of - Indian
passengers, both Hindus and Muhammadans, and it treats them muoh better.
In the Eastern Bengal State Railway also we have found that attention has been
paid to the comfort of indian passengers. But in the case of the East Indian
Railway the complaints of the Indian public receive a poor response.

My Hon'blo friend then doalt, Sir, with the three points which he said
should be considered as determining . for or against the one or the other kind
of management. The first of these was efficienocy. He thoughtit had net been ,
proved that the State would be ableto manage.its railways more efficiently
thun they are managed by Companies. Well, we have got three instances
to judge from, that of .the North-Western, the Oudk and Rohilkhand
and the Eastern Bengal State Railway. Has anything been said against the
management of these railways ? - I do not knmow. The second peint was
eoonomy. 1t has been shown hy the Hon'ble Mr. 8arma, and it cannot be
disputed, that the management of the Companies is more expensive than
that of the State railways.: I will give a few instances. The Agent of the
East Indian Railway draws Rs. 3,600 a month; the Agent 'of the North-
Westorn Railway, which is a State railway, draws Rs. 8,000 a month - The
Trafic Manager of the East Indian Railway draws Rs. 2,500 ‘a ‘month ; the
Traffic Manager of the North-Western Railway, draws Rs. 2,000:a month. “The
Oarriage and Wagon Superintendent draws Rs. 2,600 = monthon the Iast
Indian Railway, whereas he draws Rs, 2,000 a month on the I\Yorth-Weater'n
Railway. I might mention that the open mileage of the East Indian Railway
is only 2,818 miles, whereas that of the North-Western Railway is 5,484
miles. 8o in the matter of economy the management of the Company-managed
railways has not been shown to be economical. On the contrary, I have shown
that, in addition to all the ‘working expenses and olher charges, the surplus
profits which are paid to Companies olear]y make their management unecono-
mical. The third point urged by my Hon'ble friend was where is the guaran-
tee that you, will earn the same profits? And this argument was repeated
by Sir Dinshaw Wacha. Well I ask whete is the reason to apprebend ' that
you will not earn the same profits ? I submit there is every reason to think
that we shall earn greater I:roﬁta. If I may briefly refer, Bir, to some dis-
advantages, I say these blook rates whioh are employed by one railway
administration ‘against auother in order to divert traflic to its own
route, even if the natural route should be by the line of another adminisération,
oonstitutes the first serious complaint against the present system. 'The
quotation of these block rated hns been generally condemned as a hindrance
to the natural flow of trafiio, and as contrary to the general principle that
all State railways should be treatod as one concern. This arises simply from
the fact that, though the railways belong to the Biate, their inanagement
has been entrusted to different Companies, which are each anxious to seoure
their own profits and therefore jealous of the sphere of influence of the other,
These block rates are entirely anomalous and indefensible. The next
disadvantage to which I would refer is the hire system for rolling stock . inter-
changed between different lines, This prevents the utilisation of tho surplus
stook of one line upon another, and clearly works against economy, especially
on oocasions of large fairs, eto. If, instead of a separate stock for each State
railway, there were a common stook for all State lines of the same gauge,
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and properly distributed acvording to actual requircments, there should be
large savings in the number of vehicles, reducing the capital cost, and in tho
empty haulage which is often resorted to in order to avoid this hire.

“Thirdly, the quotation of lower mileage rates to and fromn the ports than the
rates for provineial or inier-provincial -traffio. This enocourages {oreign trade
and in wany cases withholds necessary aid from indigenous industries,

“ Fourthly, the contesting by the companics of olairs for compensation for
loss or damage to goods, otc., on cvasive grounds, which tho late General
Richard Strachey remarkod the Government could not very well do,

“If I may briefly sumn up the comparative advantages and disadvantages of
State management and Company m:- agement I would say : Firstly, the State
management is amenable to the Government of India én India which can be
infiuoriced by the representatives of the people ; while the Companies’ manage-
ments are directed by their boards sitling in London wkich are not in touch
with the people, nor can they be infiucnoed by the Government except to the
.extent to whioh they are hound by the express torms of their contracts. Secondly,
State management naturally works in the interests of the publio, whilo Company
mansgement aims at profits only.. Thirdly, the treatment of Indian passengers
and traders is gencrally botter on State-managed lines than on Company-worked
lines. Fourthly, as & matter, of fact, State .anagemexd is choaper than that
of the Companies ; for instance, the salaries of higher ofiicials given abovo are
higher on the Company-managed lines than on Government-managed lines.
Fifthly, profits madoe by the State are entirely vsed for the public benefit or
towards the reduction of taxation; while the profils ‘made by the Companies
are divided between the Government and the sharebolders of the Companics.
Sixthly, Government have a larger field and employ a nuch larger number of
expert officials than the individual companics, and are therefore in a position
to obtain the hest men on better terme than the companics do. As a matter of
fact, companies often draw their officers from Government service by offering
them higher emoluments. . This tends to raise salaries. Beventhly, in the
matter of raising funds, Government can obtain:loans on cheaper terms
than the companies. Eighthly, Govetnmeat management is impartial in the
employment of its servants, while companies’ managements are partial to
Europeansto the disadvantage of the children of the soil. Ninthly, divided
interests created Dby the employment of different companies for the working
of the Btate railways are responsible for irregularities which involve large
sums of extra expenditare aud serious inconvenience to the public. Among these
- I may mention the complicated tariffs of ratesand fares which the Government
" of India have been trying in vain to get simplified for the last 40 years and
more, The puzzling tariffs and differences in the general classification of goods
on the different railways lead to overzharges and undercharges against the
werchants and the general publis, resulting in serious. delays, annoyance, extra
expense and -correspondence ‘in the settlement of olaims on account thereof.
Then the anomalous rates for goods charged in numerous cases are detrimental to-
the development of Indian industries and to the publio generally. Bir William
Olark admittedthis on thé occasion of the previous debate on the subject that
this was entirely due to the employment of different: companies. Difficulties
experienced in the provision of carriage and wagon stock on ocoasions of
large fairs and rushes of goods traffic on one railway while stock might be
lying idle on other lines will be avoided; and the longer haulage of goods
by cirouitous routes created .by"odn:&etition between different railway admini-
- strations will also be avoided. - Tenthly, frequent unreasonablensss of cow.panies
~ and the present arrangement by which Governments in India have to reason
with the companies’ officurs, who can always evade responsibility by an appeal
. to their Board of Directors, who correspond direot with.the Secretary of Btate
* in London and use their pereonal influence with him to the detriment of the
public. Attention has been drawn to this point by the Government of
the United F'rovinces in paragraph b of their letter. This is & long-standing
complaint ; it ‘was voiced over half-a-century ago by the Government of India
in their Despatch No, 28 of the 22nd March, 1869, in which they wrotd that
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their decisions were not accepted as final in India, but were habitually referred
to the Board of Directors in London.

" “These, Sir, are somo of the disadvantages of the present system. ‘I have
already indicaled the advantages which will result iF the railways will be
managed under the direct control of the Government as one concern upon
uniform principles instead of in differont pieces, undor different administrations
with divided and conflioting interests. There would be oue simplo tariff of rates
and fares and uniform classification of goods on all State railways, removing all
the puzzling complications which nobody seems to understand at present. It
would remove also the block rates at prescnt quoted by ono administration
egainst routes served by other administrations, and tend to greater economical
and industrial development of the country, bringing peace, prosperity, and con-
tentment to the people; and, above all, all surplus profits which are taken
away by the companies will remain in the State treasury and reduce taxation.

“ My Hon'ble friends, Sir Hugh Bray and Sir Dinshaw Wacha, havestated -
it as their opinion that the State management of railways will not be better
than Company management. As against that I would invite the attention of
Oouncil to the opinions of Gencral Richard Strachey and Colonel Conway
Gordon, which they expressed before the Select Committes of the House of
Commons in 1884

“In answer to the question ‘Will you now give the Committee your
opinions regarding the disadvantages of having the Indian Railways worked by
commercial companies P’ Colonel Conway Gordon said :  First, that the objeot
of & private company will naturally be to develop a dividend ; that as long as
the maximum dividend be secured the company will be indifferent asto whether
the dividend is derived from a small traffic at high rates, or a large traffic at
low rates; secondly, that it may often be the true interests of a company as a
dividend-seeking concorn to charge as much high rates as may be sufficient
to contract the export trade in some particulsr article of produce, or such rates
for the carriage of coal as may tend to strangle the industries in other pro-
vinoes; thirdly, that the desire to seoure a good dividend on all ocoasions
naturally tonds to make the servants of a private company very . cautious in
trying experiments towards reducing rales and fares; fourthly, that every
rupee taken out of the couatry by an Eunglish company in excess of the
normal rates of interest on the State debt constitutes practically a direot
tax on transit, which must, of course, have its effect on checking the export.
and import trade, and on the general development of the country; fifthly, that
where a company is given a fixed guarantee of interest, as long as the net

rofits of the line are not in excess of the guaranteed rate of interest, there
18 no incentive towards economical working. These are all disadvantages.’

“Ho was then asked to stale as aman having great experience of the
working of railways, what were the advantages gained to the publio
by the State working the railways? and he replied: ‘I think that the
advantages of State working are, first, that it may often be to the advantage
of the country as a whole for Government to lower arate, and to work
at the Jowest possible margin of profit, thus accepting a slight fall in the
railway receipts in order to secure an advautage in some other respect,
either to encourage the exEort trade in some particular staple or to foster some
new industry ; secondly, that it is to the advantage of every country, and parti-
cularly of India, that the railways should be worked so that they may pay no
more than their working expenses, including interest atthe normal rate on their
capital, all additional profit being nothing more than a direct tax ou transit;
thirdly, that the Government has a larger selection of officera to choose from all
of whom are more or less acquainted with the customs of the country. '’

¢ I fear, 8ir, I am exceeding my time, but if you will allow me a little
more time . .”

The Hon’ble the Vice-President :—“If the Hon'ble Member
wishes to continue he must really speak slower. I have been unable to follow
him for the last ten minutes, and the Reporters must be in exactly the same

position.”



4-5 p.x.

1100 RESOLUTION RE tASY INDIAN RAILWAY COMPANY'S
CONTRACT.

[ Pandit Mudan Hohan Malaviye ; Rai Bohadur [ 18re Marom, 1918. ]
. Krishna Sakay.

The Hon'ble Pandit Madan Mohan Malaviya :—* Thank
ou, Bir, I will. I should like to draw attention to (he evidence of General
trachey also. - He was asked—‘‘lhen in point of fact you do not think

railways can be worked more economically by vompanies than by the State 7’
and he replied : ‘No, as u matter of economy I think not. I think oar
statistical roturns give perfeotly satisfactory results for State railways’
Another point thiat was put to him was—* You think ihe railways would be
more likely to be of use to the public if in the hands of the Government
thanif in the hands of private companies,’ and he stated—*I think the balance
would beir that direotion.” It was furtber put to him— You think that the
public might obtain grealer advantages from the Government than they
would be able to do from the companies?’ and he repliecd—*1 aw sure they
would.’

“Theso, Sir, are the opinions of gentlemsn who held the highest positions in
the management of Indian railways. I would also like to quote the opinion of
Mr, Carl Vrooman from his book published by the Oxford University Press in
1910, from which the [{on’ble Mr. Sarma has partly quoted. After having
compared the railway systems in FEurope he arrived at a conclusion which is
worthy of consideration, He says :—

* Thus after a careful survey of the results of government ownership of railways in the

leading countries of continental Europe, we are forced irvesistibly to the conclusion that these
Government roads can boast of hLaving given 8 better service and lower ratea to the

- travelling and shipping public, and better pay and better conditions of labour to their

employés than have the corporation railways of the same countries. In additionto all
this, the financial results of thess roads bave been entirely creditable. In the long rua
no deficits have been created by any of the (lovernment railway systems under cousi-
deration, and profits have been gained which have proven sufficicut for all the requirements
of the scrvice including the payment of interest on their bonded indebtedness as well us a
certain samount each year towards the liquidation of that debt.’

“ T have done, Sir, in this matter that the interest of the general public should
be the paramount consideration before the Government. The Hon'ble 8ir George
Barnes has assured us that the matter is going up before the Right Hon'ble the
Bcoretary of State for his consideration and decision. I hope that the point
will receive attention, and that the question will be decided from the point of
view of whether there is any justification in the existing state of things for com-
panies to be allowed to take away so large ashare of the profits when the Govern-
ment has guaranteed the intercst on their debentures and pays all the working
exponses, including the salaries of the officers. I hope with confidence that the
recommendation that is contained in the Resolution will be finally accopted
by Government.”

The Hon'ble Rai Bahadur Krishna Sahay :—8ir, I rise
to support the Resolution. The question of 8tate vérsus Company management
of railways is a technical question. Most of the Members of this Council are
not very well qualified to express any expert opinion on it. Itisa faot, how-
ever, that this question was referred, I do not remember exactly by Local
Governments or the Imperial Government, fo various bodies and associations
in all parts of the country. 'The opinions of these bodies were entirely in favour
of management of railways by the 8tate. In my province there is & notorious
example of management of railways by a company, I refer to the Bengal and
North-Western Railway. Praotioally there is no management. There is mis-
management from beginning to end. Sir, the Bengal and North-Western Rail-
way is a bye-word for mismanagement throughout the province. 'Lhere is,
strictly speaking, nofixed tiine for trains to arrive at, or depart from, any station,
there 1s no consideration shown for the convenienco of passengers whether lst
nlass or 3rd class, theré is no accommodation worth the name in any of the sta-
{ions where gentlemen cau rest for any time. 'The platforms of railway stations
are under the sky, and during the rainy season a large number of people
remain standing on the platform some time under heavy downpour until some
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train arrives to oarry thom. This is, perhaps, an extremo instance of the

management of raiiways by a company. The Dengal and North-Western

Railway is, 1 supposg, an independent con:pany. When a complaint is made

_ 85 regards any matter conneoled with the railway it is not heard by anyeno !
There is no one to listen to any griovances ”

The Hon'’ble the Vice-President :— T think the Hon'ble Mem-
ber is travelling outside the terms of the Resolution.” "

The Hon'ble Rai Bahadur Krishna Sahay :— 8ir, I support
the Resolutior: "’ - ‘

The Hon'ble Rao Bahadur B. N. Sarma:—“S8ir, the
Tlon'ble 8ir Hugh Bray aund the Hon'ble 8ir Dinshaw Wacha have dealt at
some length with the general advantages of the Oompany system of management,
hut they have not addressed any remarks on the distinction I have sought to
draw between Corapany system proper and the so-called company systern
which obtains in India. The Hon'ble Bir ITugh Bray said ‘the Esst Indian
Railway is officiently managed, why ohange it.’ Assuming that the state-
ment is oorrect, for it is not acknowledged by all, he does not go into detail
to show that other railways are: not worked equally satisfactorily. He does
not show that on State-managed systems Government have inourred loss which
they had to recoup from the general revenues. Assuming that the East Indian
Railway manages its affairs efficiently, there is nothing to show that it wou'd
suffer under State management. This is what the FPunjab Governmeni said
with regard to the North-Western Railway: ‘The State management system
on the whole gives satisfaotion to the administration and to the people of the
Punjab.’  'The Punjab Chamber say : ‘The management of the Government
gystem endeavours to do its bes with the facilities at its disposal.’ .

“ There is the opinion of the commercial publio as well as of fhe Govern-
ment, I mean the Puhjab Government. The United . Provintes Government
states— '

‘The State .Railway within the Province lies between the two extremes; and the
conolusion : cems to be that while the very best Company management is superior to Govern. _
ment control, on the other hand, Government ocontrol is better than any, except thoroughly
good Company management.’ :

“ Then they invite attention to the necesity of ultimate control by the
Bupreme Government, as the Local Governmept has absolutely no control
when the Company goes wrong. They say that there is absolute necessity
for control over blook rates, showing -clearly that, although at obrtain times
a Company may behave well, still if it does not behave well, even the Govern-
ment is helpless and powerless in the matter. 8o if you tighten the control
either by legislation or by other expedients it is no longer Company manage-
ment, but’ it is State managément really masquerading under the guise of
Company management.

“Then with regard to the administration of the Eastern Bengal Railway,
I do not see any reason why the State should not manage it on up-to-date lines.
Then the argument that the revenue might sufferin the hands of the State, that
somuch profit would not ha;e betla;’e%r;ed, has not been s%bst;antmted ; while
the fipures go to show that there has been & progressive rise both in nger
and guooda grraﬂio on Btates od railways. The net earnings Ii)zzsr:ased
from £665,600 in 1805 to 1'1 million and odd in 1913 and 2'3 million in
19617 . L

The Hon'ble Sir Dinshaw Wacha :—* Which Railway is it? "

The Hon'ble Rao Bahadur Sarma:—*The Eastern Bengal
Railway. The revenue on the North-Western Railway increased from 2:1

43 r. M,
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millions in 1905 to '8 millions in 1918 and 84 in 1916-17; and on the Oudh
and Rohilkhand Rajlway i} increased from £431,867 and old in 1805 to
£837,600 in 1918 and 1 million and odd in 1916-37. Therofore, there has been
& progressive increage in the net revenue of theso railways, and surely no ore
can say that State managoment is resulting in any loss to the tax-payer.

“Then with regard fo the remarks made by my Hon'ble friend Sir Dinshaw ‘
Wacha that in old times the Narth-Weslera Railway was a burden to the tax-
payer, he seems to forgat that a good ;}ortion of that North-Western Railway is &
strategic railway, that it isa military line, running through waste lands, and that -
1o one ever looked to any profit on that poriion of the reilway, but the net
results in recent times which accrued, taking the line which traverses the populous
patts of the province into consideration 'aro satisfaotory. Therefore, 8ir, I think
thero is absolutely no force in the argument thal under Stats management
the revenues are likely fo suffer.

*Then my Hon'ble friend seems to be assurad that Company management
of the railways has heen eatisfactory to the Govermment, and that-vothing more
need be done in the matter, whereas almost every Goyernment asks the Govern-
ment of India to take wider powers of control which, as I have said, would
reduoe the so-called liberty to a farce. This is what the United Provinces
" Government says :—

¢The necessity for gtronier powers of intervention has been brought homein this province
in a very cimphatio form by the frequent unreasonableness of one Railway administration.
Instances of such unreasonablenesdd Wo:l% probably be materially decrensed if the administer-
ing companies were dowioiled in-India. The present arrangenmients by which a Loeal “Govern-
ment-has to reason with rsilway officers who can always evade responsibility by an appeal,
real or imaginary, to their Board in Tiondon, are highly unsatisfastory, both to the Government
and the Railway . . . .. The present measure of control, for example, which is provided
by the scales of maxima and minims rates, is apparently insdequate to regulate such matters
asunfair block rates. A strong band is aiso reqaired over the competition between private
companies for spheres of influénce, and more particularly wherp the interests of grest posts
compete with those of inland-provinoces ; but as new contracts sre given, or existing contracts
are revised, a much more efficient - power of control ought t0 be reserved by the Supreme
Goveroment 86 an essontial condition to the wsintenance or extension of administration by
companies, ’ )

That does not seem to be satisfactory so far as sOomﬁan management is
concerned, The Madras Government believes that the and BSouthern
Mahratta Railway is the worst offender in the -matter of overcrowding of third-
class passengers, and .if any change in the management is to be made
it might be effected there. The Roport of the Pilgrim Committce also show
how helpless the Madras Governiment were to cope with the third-class
traffic; and recent experience also emphasises the fact that Branch line
Companies cannot make any progress owing to the jealousy of the Guaranteed
Railway Companies; .- ’ : .

“Then the Bombay Goverpment states :—~

* There appoars to be good. ground “for the impression thit the Bsilway Companies are
not responsive to representations regatding agricultural interests . .~ . Complaints are heard
of the preferenc: given fo foraign produce with a long leud over local produce with a short lead
and no effective remedy appears to lie elsewhere than in legislation.’

“ Then, 8ir, one more quotation and I shall have done on this point.
Speaking of a factory in Ahmedabad which the Bombay Government tried to
promote 8ir Frederic Lely says:—

‘The State Guarantcod Railway was giving a bounty to the foreign manufsctuter
-equivalent to the whole cost of carriage - between gambay and Abmedabad. It-wonld strain
the powers of a Viceroy to do as much for & bome trade. It is impossible to imagine his doing
it, 8 the railway does, for a foreigner, On remonstrance by the Commigsioner the Traffic
Manager of the Bombay, Baroda and Central India Rai{v'my assented to some but little
modificstion, bot argued that “‘any reduetion in favour of Ahmedabad will kill our traflio’in
imported matches from. Bombay, much against our interésts. Competition with Karachi and
Caloutta has foreed s to quote lower rates from Bombay. The Bombay Government would
giveno help beyond the oynical advice to Mr. Munshi to supply his neighbours and not to
extend his market.” N
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“Bimilarly, a matoh factory at PilibLit does not seem to have faved better,
* Consequently, Sir, from the eoonomic as well as from the point of view of
agricultural interests, it seems to bo necessary’ that Governmeni should take
much more control over Companies. If Government i going to do that for
the Compauy, pay for its expenses, provide capital for the working lines, to
make all the improvements, then why should not the Government do &l theso
things themesclver and not take all the profits instead of doing the wholo work
in the name of a Company acorncd by the presence of certain pensioned
officers on its staffs and giving it a share of the profits. The present arrange-
went seems to be absolutely indefensible, both in the interests of e countr

as well as of eflicient adminisiration. The Hon'ble Bir George Barnes aske

_me as to whether I should not lave applied myself to the third a!tercative,
namely, to the formation of another Company in India instead of taking over the-
East Indian Railway Company, Ihavo deliberately refrained from taking up
that question, because at presont under rapidly changing couditions tho best
cou:se ie to take over the managemcnt of the Jine and work it, and if after
a little’ experience it is found that there are inconveniences, if it be found
that there are Indians and Eunropeans here forthcoming to take over the
managoment, at not prohibitive cost,then by all means the change may be
made. Bui the Resolution asks the Council to take over the mansgement
themselves in 1919, for if they do not do it now they cannot do it for some
time longer, and with the inorease in railway rates, with the growth-of rail-
way revenue, it seems to be indefensible to leave a share to a Cowpany that
does so little and can do so little. '

“ The Hon’ble 8ir Dinshaw Wacha referred tohis general experience, but
has not addressed himself to the particular question on hand, and Ido not
think therefore it is necessary to refor at greater length to his critioisms, especie
‘ally when the Bombay Millowners Association aud Indign Chamber of . Qom-
‘merce support my proPOQalu; He relies on Btate versus Company management,
general theories......." ! :

The Hon'ble Sir Dinshaw Wacha :— I have deliberately
refrained from saying anything. ” . '

The Hon'ble Réo Bahadur B. N. Sarma :—*Iam glad that
on this partioular question Bir Dinshaw Wacha has no partioular opinion fo

express. ”

The Hon'ble Sn' Dinshaw Waichs :— I-have" already expressed
it to the Government,” :

‘The Hon'ble tho Vice-Presidexnt :—* Order, order.”
The Hon'ble Rao Bahadur B. N. Sarma :—“8ir......."

The Hon'ble the Vice-President :—“ I understood the Hon'ble
Member had ﬂninhod." '

The Hon'ble Rao Bahadur B. N. Sarma :—* With your
permission I may state that, having regard to the remarks of Sir George
Barnes and feeling as I do that it is impossible for the Government to take up
any other attitude, bavi . ; sent up their recommendation to the Beoretary of
State, I must express my gratitude to the Council for permitting an expression
of opinion which, I think, is in time. Having regard to the position and attitude

of the G:vernment, I beg leave to withdraw the Resolution, ”
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The Hon’ble the Vice-FPresident :—* Does the Hon’ble Member
desire to withdraw his Resolution ? ”

The Hon'ble Rao Bahadur B. N. Sarma :— Yes",
The Resolution wes, by leave of the Coupeil, withdrawn.

The Council adjourned to Tuesday, the 19th March at 11 A

A.P. MUDDIMAN,

Dernr: } Secretary to the Government of India,

Legislative Depariment.
The 27th March, 1918,
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APPENDIX A.
[Referved to in answer to Qucstion No. 26.]

Stotemens showing paymonts on  aeswwnt of amrplus profils to railway cumponics werking State-owsod lines
Jrom 1910-11 4o 1916-17.

Railway companies. 191010, | 101143, | 191208, | 101804 | 19146, | 101616, | 192637, | Totl
R R R B B R B B
Beogal-Nagpar . . .| 90689 | 062,626 | 209/,872 | 567,600 | 14,060,200 | 820807 [ 102,048 | 77,7678
Boﬁl;:y, Barods snd Centrel | 4,80,i87 | 4,42,888 | 658700 | 878,866 | 715171 | 652,060 | 811,048 | 089,008
& .
Buma. ., . .| 0,607,985 974,988 11,760,696 | 18,14,820 | £3,40,608 | 17,6508 | 1418267 0868,601 °
BustIndisn . . .| 19,0703 | 8140874 | 26,95,860 | 17,68,090 | 33,6406 | 24,8910 | 27,89.877 | 15,6830
: 480703) | 211,08 | 630,827 | 808457 | 401618 8709 | 590838 | s596m8
@reat Indian Peninsals « { } : N
666 F'T .
Lucknow-Bareilly .. .| 8086s| 73720 (: 69918 | 134870 | 43018 | 16484 03318 | . 470,688
x.a:t: and Bosthern Mah-| 833,608 | 11,561,280 | 1044870 | 7,05900 | 17,69,306 | 16,73,607 | 26,0008 | 1,0457,048
. i .
"South Indisn o . 7,04906 | 316,084 8,556,040 | 1,08999 | 164538 | 175,508 | 488805 [ 23,47,00 .
“Ban ».Bd North-Western | 201,270 | 3,85,100 |: 447,466 | 296,458 | 58,006 | 834486 | 2,60,188 | 1936009 °
(fisbogtl. j | L
. N { P
- _ , -
| O4BBOTT | 6508700 | 90,06,604 | 65,3580 | 000494 | 1748778 | 10054260 | 8105,5 o !






